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THE BUDGET (GENERAL), 2014-15
AND
THE APPROPRIATION (NO. 2) BILL, 2014 (Contd.)

2 Y5 I1ed (RTSRAM) : A IUGHTART HEIGY, 34 39 golc & ey 4
IR GHEHT Ga &1 < oMl S fauy ¥ k2 3, d1 S=iF v & 39 yeR
A O o {6 g gereey o< #30 & forg 3 o dae W) $¥T Blsar Y &
§ Ay fas w2 S @l qurg <A1 9redl g b S 39 dhe $I ! geeldl 4
WeR 51 § &R <1 Fuaar & @y 39 Gdhcl 9 fged & foay <o & forg va
Tg 3M<HT guic UG [HAT 1 A<= AT ST el ®E 2 I B S qw @1 e
gofc BT 8, I8 3Mae <39 3R Nt = snenRa gar 2 iR fsdy ff WTRaR &1
goie 9@ AMfde Al @1 JRgd FRar 21 A O @5 S 9 S ee R
AR G 8, S dolc Y 3FR 3MfEa Nfoat 8k g3 &, O S|t anfde ifoai
3R S & &1 91T § P I B1 3f9re [y Faq wU A SR I8 3R S9d a1
BAR <2 P S {99 b &, A DIl &, g8 I AN 9¢ AR I B Ferd
U P e & T3 IR Al s el S B R ¥ 5 s o aut § W
@ @t 1T BH s B, SUBHI (S HRUT AGH FHe &, P SHPBI UHHAF BRI
afeqe dde Tl ANl TR 3MY IWBR & §RI UG ANMID FHE-UF BT JLIIT
BT 3R TR froel auf of uiferiisr &1 9 sreqae w1, 1 dftas Adhe - S8
o, Afps T & Nwsd &1 BRI IRATSHT &= & haraa= d§ SI1eT G971
o7l

MR. DEPUTY CHAIRMAN: I have to inform the hon. Members that for some
time the hon. Finance Minister may be away. He has gone with my permission. I have
permitted him. The MoS will be here.

(THE VICE-CHAIRMAN, SHRI TIRUCHI SIVA, in the Chair)

3 YU AeT : A SUAHIIE HEIGd, 39 diRgd ddbe b ARl Sl
fUod 9 qul ¥ $9 I 7 984 SUTGT ST, 98 RIS & Sham=aa § SA1&T 99
o1 27l gRASER § S Aol forw v 9, 59 okt e o # S wemad g
AT AT, I TR H APRew | < & HaT &l BT B ubR I [Py g
o1, 39 AT &A1 b fIBr Bl & qRT 81 PR Ul F AR < H G S &3] B
SiI TogR BFT o1, IAH W Hel 9 del giferd! R o1, safey <el § g
JENflis gTogR &I gDl oY, $HB! T8Il DR DI ATgeIdbl oY, fFd fory
A o w31 St 71 59 goie | UeY {651 81 $9iel 3R $9 goic &l 9wl Sy, al
3 99T FAR Q¥ W IR AEAYUl IMawiadd ¥ f6 9 ¥ 39 dahe & 99T |
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e & forv 9 9u 99 & SeRd B1 39 99y U agyddr ® fh S 99 @
T 11T 8, IFH N1Ie RRTT &I 9917 @1 S1Y1 $iY & H 59 JhR H ISHR
HH Bl T &, ISP I@d gY IR HN &8F H ISR & AT BT IR Q| <2 |
39 91 B Al ARl 7 & §hReFaR &I Sl &85 7, ITB] 9er Sy 3R $Y
Bl SN BN &R &, 9B Wi WY W 917 991 1 9 TSR &b AR U Akl
g1 H 19 39 goic BT fAvelNvr axal § O A fad @5 Sff aoie <@ g, PR
gAD! D 3fbel P §RT @l Y, ST 6 3741 dal S Wl A1 6 deg fomadt
M UeR A TTod RIg T8l B, PR MY 349 Afde! &I <& al Hfvad vy & 98
o o b R 9l fawat &) g9 smagadar off, e &, e fRrar &1, Ik-
DY &5 H ISR BT 9 DI, SIHRGFAR Bl g Bl AR HY & o fae™ <=
DI AN G DI, I G ATGTIHARI BT 5 Folc H YRT B BT YA a1 11
2| AT SUAIEIE HElGd, H I8 HEl I18dl § [P Q¥ BT Sl Holl &7 §, 99 &7
H 2013-14 H S g9I¢ BT IRKAMAS Tl gall, T8 5,411 BRIS 3Nl 59 IR A fa<
A S 9 S goie & WY fhU €, S8 S9D] QTR 9,544 BRIS fhdT 3R FHofl
&3 DI IMATIBAT DI I §U 34 76 TR qSTIT T PHael Jg Tal, St Rgard
B HY ST S| AT fog 9= S =¥ 319+ aoie ¥ia & $el © fo =i *81 &9
39 9 H VAT AN DR b, Sl goic g § W) 8, f T g S & gsuy
qdb B9 AR ol I Gl B Feob| 3AGY {Usell aR, Ryarer goil § S 438
PRI DYV ¥, SUDI TGTHY 956 PRIS YU fhaT AT & MR SHB! MMaeIHhdl Bl
<@ gY 118 UfTerd @l gig S goic | @l g fhdl ot & H oFR I ufrera a1
UgE gfaerd &1 9fg 8l § O 89 I8 A 96d § & 98 Sl & SR B, Afd
3R IRBR A TR, el IR | STET gig Rl § Al I8 WRBR DI {0
PI T & fF WRAR fIBrT & TRT Bl f5d IR I T g™ argd 81 39 <9 §
S 9 IS GERAT ®, 98 N & W8 g @l 21 MY YgRad] WRd & fonedt oft
RN & H G, U BT g b 9gd def 9T ©, FARISS Bl 9l Udh 9gd
g GHRIT &1 3 Fiealr, 379 MaarRil s99 guifad gidr &1 fUwel a) 9 & gt &
g ST 12,006 BRI BUY &, IFH | TRBR 7 ghg PP 15,267 BIIS 0T I QY
3R 39 yBR IH A1 27 eI @ gheg B T 81 Y YT ATRIHAT 8- Holl
SMATIHAT &, U B ATIIDHAT §, RG3Ted Yol Bl ATILIDHAT §l S AI-A1J
39 <9 H A I SMITAEHdT AHIT fAHrT ot gl 31l W Rt @t a1d sl <1 3@
off| #=g oy w30 St 91 S Aed | 98 99 o fear o fF 39 <9 7 S 8RB
IER E, 3MMST 3FR 3MY fHdl i ST R ST 3R BiC &R &I ST A1 39 BT
IERT P U BIC-BIC W BIEdh? g9 T iR IR AFa-aReqal & a1 ol
I2 B 37T T g9 < H |l W SIS W R A2 &, NS U 39 TER Bl T
Rt @1 9 <, o Wre Rt & A1emd 9 S BIC wER | I8 a1 | 8, S
AN BT JAyd AT gfaerd e qab| ey ol 89N HiUd & A3 39 a1d Bl
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WeR T8l B fb R Afagr 4 899 argese 21 & S 99 @ FHYdD
S @1 PR AT o1, IF THMYAD SiH & AGR F S W g9 W g,
Sl 3R I Y& & oy gafa 7aM iR gfagn 781 < 71 = &1 g™ & 4
BIC e & 1Y WA AR & B 910 SR A A #3) St 7 4l Bl TR
1Y 2 3R I F MG qP M THREFAR BT of S B a1 BT 8| I& 39 Folc Bl
S 3R T @ gelar 21 A SU9HIEgs Aeled, § I8 el dedl g, o
TR H Al el AT fh 3R AYD! < B AP & BT F91¢ &1 & Al By BT i
e &= 8, 39 N 3 e % § FdQdn, 39 SN & A$™ % 31 Jad w9
 FEIQ G 984 ATILIDHT 2| 59 < H 98 AR fhari 7 oot aui 3 spargaang
P 21 T B THA IMHEARBIT b BRI BT fagayor fHar 27 59 <9 § S Bler
[ &, Sl 9eTs IR SN ofdl &, S g f6ar €, ST avedd 9 Tdhal bad 4§
forddt fora & SH@! SHIF SUR ofdR 98 IR Wil SRl & &1 S fhefl 3 !
MRS S BT BIRT BT 82 R B fHl ¥ SHB! 0T SUALT BRI DI DI Bl
27 &g & 9oic ¥ ygell aR BN =1 w3l S 7 S fhami &1 g oG
JYY Ik T B MRET F MUR W I B 91 Pel §l $9 9 & (B B Sl
JERIT 8, S9b 1w g9y fag 430 St 9 Ut graur= far 21 S Rk agt 72
e, afed BN &= # ft ST 2013-14 BT IoIc AT, IEH 26,071 RIS BT UG T,
59 GR IAH 31,063 BRIS SYY qTHR, BV &7 H W 20 UK &I glg B BT
TN forar T gl

o W HegH, @Y 3R Sl ged e § 3R Sl BHART $eR SEN &, AT 39
AN o ST &) I SITET MMaeIhdl 8l HA-HW 9 919 Bl Hal ol 2 b
g &1 S wegw Sl 8, WM &1 Sl oy Sedl 2, S9$ [y Bis TS
AT g9 @Y 917 B ARyl A o FwE S 3 gore & WRT . 102 W wEr ® fh
Ig Sl &7 &, 319 I QT B dgawel &f g 8l R S 89 Y IR & &1
DI I AT &, PV &3 A Fdhel AN Bl ISR A1 18 , ol 84 9 d1d Bl
Tl Y1 @ty 6 S 3 oy Sl €, qegq Sl 8 SR Sl Uil &5 § I8 arel
el 8, d AfIBIR AZAIRS T & ©, oS PRE ©, I AL Tl I IRERE
BT A P BN VT 2] Ig IRPR 39T ¥l 981 &) urH & fb g9+ 9 989 & 3iew
3% foTU HHST 9™ BT IR fhaT © 3R 39 & § 25 U9 gl ofdes # oY

gfg @I 2l

P I &l A H el drsdl § b 59 A AR il S 7 39 Q¥ 9
SIRY U BT o, A S'M QR I F A Uh ad ! oY B g @
Uh U1 g 99 ATed ©, o Y4 IR ufedw Ud W1 dRaD! B TS
WHR e W UHR BT WGHT TE] HRAT A8 21 3N M1 off F&l b8 W2 I fh
3R 39 g9 H @I SIY, O 99 & &Y UL & B B 91 HE TS ¥, A
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fegw™ H Tafe A Qe 8l 8Y, Udid &I 3fqd WY&l 8l §Y, oF &I
AR &3 ATl WY ISl g3l 1 81 Feball © b g8l HRAIY ST U] &bl WRBR 7
g, 519 89 ¥ 9 B I B 8, A1 § I§ Hedl g F e gore § 2013-14
AR & &3 & Y uraeT 1830 BRIS TUY AT, IHDI TGIHRY 2,333 RIS HUY
IREB, I 27 AfTerd &1 gfg 3t 2

19 H < | MG [Ih™T & 91 SRd &, 919 89 39 o | 9l e
P g1 BT 2, dI 8F bad HfGollges URAT B d1d 8] B, 89 had
AIFSTgSe R B 91 81 Hd, dieh q ATudlgee drsel & i a1d &
21 Th U1 EIST B, RTas IS & BIe 93 Bl Gdd IRTER AThR B B+ &l 1d 8l
AHIRTS <A1 Bl dig (T I o ST B a1 81, Ublpa B HI a1d &l a1 fhar
gofc Bl o7 H Sl 9ad g1 a1 <l €, 98 I8 b g I qa-wel H fha
I faam 21 2013-14 9 <1 fwd goic uga fBan 71 o1, S9E ggfad Sfd |e-
I H 33,801 BRIS SUAT AT AT A1, $H IR WAHR 7 IFB! 35 U dTas
48,638 BRIS TUAT fhan 1 I8 Ao FaREdT &l fawa g1 #R_1 98 991 & &
ORI H, AL U2l H, BTG 4, SIRES H 3R A Je H Sl A STofied
B T 2, SADT A ATel-ATel 3R THsl H &1 BT A1feq| FHrasl e ol
IRV AT ST b &1 H I S A1yl el IR s ST el
H, TIs9cd I9-TF § YTaed 22,030 BRI B9V T, AE-1T fad 31 Sft 7 394 40
IRrerd @1 gfg PRb I 30,726 BRIS 29T a1 21 21 § 1 I8 Pel o« 2 b
T #§ |4 FgeRl B FHH 9EIERT 891 A1feTl 94 SRl b [Jb™ & b 4
TH wY A SeT a1fvl 399 ot oY Sifa, e, 97 iR wid # fad) oft yer &1
YSUTg T8l BT a1Vl ol WRAR 7 ARSI Bl guic H 3,111 dIs vUv U
J, 39 dR 3,711 BRIS BUY S}, 394 20 Ued &I ghg & 81 Sd ARG ST
9Iet = YT "NONYS ST fhar of, a1 SaH forar o1 o 9 <91 § 91d dRIs dnT
fawa €1 &9 Sd € {6 9 91d axrs fAwdiT i €, SHa! seet ft & @
ST\l I A BRIS ARl P HA 3R YAdF S o1 a4+ a1l § I8
Fel arsdl § 6 59 IR, Si9 I8 goic g9/ AT A IFH U [ARre 7g H
et TR & fofg o/ A 627 HRIe BUA BT U@e fhar 741 g1 $9 doic |
AT & B8R g &b SN Pl 91 Yol wY A Pl Ts &l g1 Aed AdShr off 7 Al
I 3 TRIP I Y d1d del Al IB 99 SalegRM A RIS BIe-iRRIe
fafeer s w R ot o, 99 t& 91d wE1 off {6 MR &1 fJ& &4 89, 9Rd
& AIfdRIIe Tl @1 59 geR | e 8l S=F ol 6 e o 9rieR)
3R faera &1 I <Al & U WY ugam @12yl T 919 B ) HRAI ST
91t ° SR T fhar o, a8 W Efew @ 919 ol Ue U wRA 991 @R,
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fa®r & QX ¥R U & A2yl fUsell IR & Agd @M 4 3,56,000 BRIS U
B ST B B U1 AT, 9 U9 Bl 39 IR &¥ a1 21 el Ir dHex o =i
BT S, 1,19,049 BRIS BUY B RN <F Ts off, SHBI TIThY 3,38,562 HRIS BT
T 71 81 U8 P HEAIE P AER W WRAY ST U] Bl AR DI HIGA
BT B B9 A1ed & b <2 & 9 g uferuefars iR 9eReS d¥ie 9
e &1 o BN, SAY b5 WRBR A Al Bl [JHT B BT Th dgd a9
R e 21 184 Tfrera @t I, ST Hex @l e Bl IR 8, I I S Wi
H 9¢18 7S B U8 Sl HHarg ¥, Ig 9l Il Bl 31 g8 & forg URT ovar 2l

d 98 g1 arEdl g P 59 ARPR & goic B A R S¥F R/ 8§l 59
PR - W DI U {hepig iR Fagelid IRBR & w7 H UK (AT 31 59 0
H HEHRY ifed e O ardl I O 3= & RieR 9, 39 WRaR 7 S9¢ forg
500 BRIS DU THR Q91 4 fRATT §Y HeHRT 4l BI GAars &l a1d 31 2l

39 WRHR F “d1 a8l S BRIBH DI ITTHY 3BT BRI fhaT &1 3MYD
Gl BT =AY S 390 ARPR - ASBAl AR AlSATS DI T MR YRaf < b forg
T Id1a Bl WdR fHar 8, g8 SUBl THRIHPS ®©T A 3 961 BI a1d Bl
CliEY!

3ITST %1 H 98d 9 A IR IR AR RS IR A Bl ATqed el 2|
AR {1 #31 Sft 7 o goic H IR Fal b AYFBIPROT R 9 Bl AARD
GRE R T AT B 9T 39 < W Y8 ATYHAT 81 © b TAR YR g o9
3MMIHATE F TS 2 &, Sl BRI Yo dTel AR I 8, S §ART 7RG 8, &9 gford
WIRS AR Fg WRE FAHR, TN TRIAND T 1R ITD] P qed 7 a8
ATE <1 BT B 39 dolc b Aegd A fpar mam 2l

AR SUHTETE ST, § T8 Pl aredl g (b 89N 9% BT [Jhr e IA1e
&3 H METRAT, @ TR 3R PRI WM WA F gRT B 91yl 'R
< DI I gl B, 98 Jgd do! U1 H &1 SAET Bl WIS H 9l Skl 5l T 8H
e & H Ul SR, R @1 Wil agy aiRE €, SPl ardR U
Th1! BT AR AT [ABN & RT I B ATHHR T81 I Fahal 82 AR
fog w30 S 9 IUH gole § $HG! B BT YN fhAT Bl 59 doic H S| had
SI1 B 9T T8l 6T 8, afets SHA S gedhx H I8 91 AT b WRKH STl
grct, R iftT 8iR Rigid &1 ddx B dxcll 2, 98 Ufed Seard Suredg Sit &1
ey g3 71 gAY el dfea <Heare SuteITy & iy g3 H favary S@as
JATST & Iifd WIH IR Ws AR Bl IdAT Bl ST BRI, IHb SiIdT Dl ISTHR
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M g™, SAD! AHNIG A & A1 Seh] <9 & A4 a9 Bl 3T 3™ &
T2 W BM H A B 9y w9 9w g 6 os9 qoie § 9wrs
HHAIRAT b G AR JTogR R I & Qa1 131 81 89 <F WR A S ol
GBS FHARI dY V& 8, fUsel IR & qore # 376 oIy 69 wRie 93 & TReAfes
W T AT AT, oAb 39 IR & doic H IUD! d3THY 437 BRI BUd B AT T
21 I8 TART G BT T2 81 A & A W W) S Afch Gl gl 8, S9H
U 5 IR & UaE™ B SHB! AN fIard I SireT a1y, e UTaem
39 goic # far 1 21 #9 @l {6 519 g9 onfde e &t a1d oxd €, O SuH
A e 3R faRTId &t ard Y ormclt 81 98 faR™Id <9 «rall A W @ i 2
9 fR™Id &1 S Aipiads SR 2, S9e oy A o w3 S oA S
WIS ¥4 &1 § I8i W I <l iR el o= argm| ugan vy § g8 He
= b H fOR7 28R | o1l §, S SR I faRmad @l &0 3§ I@d gU A
ot w301 ST 9 S9 foy faRiy U & graem f6ar g1 oorR 98 S8 ©, Sl RIS
A A S B, ISR I8 SIS &, TT81 TSl Bolkd AlSger [l &7 HaeT S &
3IR 3SR a8 178 01 &, 1 wram, fawy ofR 789 &1 a1 A1y < e St &R
2 I, I8 9.1 S BT YA AfR 81 7R 98 del & & faRmad IR § 3R &l
S U f&ar ST RET 7, 9% SW IR faer wifrer & Aedw o A S anfzul
3SR fIaT TR H SR AISge il &1 g8 A1 IRl 8, YRS dled
BT FRG Al 377l 8 AR PR H F&1 Sl b1 df<x 1 377dl 81 89 39 faRd &
HAETH H IR IOAR fIHr WISHR0T B ST QT o9 <1, o 89 I § Th Y
Fiepire Sitad qed 31, RIFa! 9gM &I 919 39 goic § @l T3 8, I IR X Fohil|

# 1 3R gEN vy aipfae Sias qedl & IR 9 de1 agml § & Sl.
RMHEAER AIfed] & IR H U@ V&1 A1l S8 Yeb S8 fordl AT o Jorrewa efte |
fEgwIE & 1Y b5 g1 A1 < &1 [l i 78 AR & B 4 WS 8l osy,
THTE ES H B MY feg™ ®l gad-fhvd 3@ ¥ad 81 89 U 7, 37 Ud © b
T B o € 5 fee 7 s uft 7€ ® 5 9w = 9 a) a1 a1 wdl |
A fa< #3 Sft 9§ fFraes o1 arg 6 qd £ S S a1 51 afek g,
I W B 12-19 A1 & 19 H Boldx BT IR BIdT 21 T8 1996 ¥ Tl o7 iR 319
I faw 2015 H 31 TeT 81 I8 YRR AR YT WRd BT U 9gd d91 FeI$HH 8Idl o
T T B [P 3R &g TRHR SHG ARGpiad (9 &1 I@d gU 99 A81$9 &
fau ft P18 faRiy grae™ 39 goic § o¥N, o FfPgd wu 9§ I8 qakR 9Rd @t
HEHfT & e & forg sreet grm

# 98 Fe AW & 39 ol @ fharm! & g, 98 Joic 5y vy w=
MRT 21 #1 I8 FHE 2 & the message of the Budget is: The Bugdet focuses on
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development of marginalised sections of our society, marginalised regions of our
country and marginalised sectors of our economy. It focuses on all basic development
needs of our society. It also focuses on the equal opportunities to Indian citizens, Indian
entrepreneurs and Indian banks to bring them at par with their global contemporaries. i
Il TR I el arg M & 3 I ARy wu A i1 &1 Jiwr] off, T4 A 7 gsay
WM B Jfagr o, S o) qd 89 Pacl fdaeil BAl 1 & & a9 v
wfenT ®1 s HW W 4R AN BT 781 oY, fd 39 IR Ugell IR ARPR
U goC b HIEH W I8 YA (61 8 b vsary wier &1 511 gfaen g, 98 wRdg
AR 3R SEfHAT BI S Sl

A 914, 39 g9IC $ gRT ARBR 1 I Yob G I81 SBIIBRN] H&H I Bl
v foa 2, 98 97 ® {6 9% gfaamslt o o iR 2, a8 58 uferd 8, IRaR A
I 58 TRTEI BT F6T HR 100 TRILT B BT Yrgg b1 g1 <ifbT I8l W H g:
Teh AR e HRAT agml &H AT &5 H AU §fb Wi g BRA Bl a1 PR 2
g1 59 319 g9 I el # dLd.ud. aRari & fou 9 @ 100 girerd aRaRt
DI <, AT ST A bl b @rdl $ S GRIAT 8, I 3MMIB] IH IRAR BT Afgell Bl
T AIEYI SR §F A1 39 AfeSlT B GRIJT g4, Il AT ALAHDHROT BT T
Tgd g1 YA BN AT SHH Yg Al Hel 8NN fb S aiferdr a1 g=d b forg
L. wa.Aft., wa.d. ar AEARE B S WSS I7dT €, 3R 98 39 JRed &
THIST H S BT, o1 (fTad w0 & 89 <9 H U Y ATRYD ARAThHRl Bl YB3
BT T YhISeH SIRT doi¥ IR 3ffiRe 8 912yl g9felt Q97 & TRGR ° -
e st @1, ST FEt B 9@ &1 S W fear 2, g9 o ® 5 98 9ga
W@ Ay favy 2

3l & Pel ST I8 o7 fh <R MY, O 3MY| AT I8 P81 8 P I¥ 3,
O MY, I8 Al 66 |Iel a8 31 81 Y &, oifd [l ff 9 @l S qPpaR gaell
ST €, 98 ST81 978, 981 X8 W 95l Sl g1 g fod 990 Sff 7 3199 U Hheq
DI A AT 51 T SR B ofd) AR ST Ui A s AlGl Sif &
IJT | AT H M 7, T TG BT B 8T TH WRA - IS RS & A9 Bl
U Hhed & WY H W [HdT 8, 3R I8 A1 © 6 <27 | 918 AHIod & &l,
e BN & 1, AE SN &7 81, 918 TR ATAIRTT BT TSI SR BforT § HIIE]
S @I 919 &, TR I BY S B IR B 1T 8, IR < Bl Ifeadh wWR W
Gl H DI 91 8, A8 < H IR AN G B Bl 9 81, ... (FFT B GI)...
TR I BT AfSATS BT AR TG B 1T B, Tl AT B Tg R I Pl AGHT A
IR AP fIvaN oI} U RA-46 IR g1 & AT 5 AlGl Sft & Fu
DI QR BN H gF: A A H#3A S Bl 59 goe & oy 9gd-9gd gwiare a
BN
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it IroTaTe faE d (STR USTN) : A SUNHIRIS JEIed, H SUdl gars
o1 g & U 431 goie R dlel BT HibT a1 § g9 SfavR uR AU Al g8
PHART AITGT ST BT WY SHR @<h HIAT d1edl g, [Tl U1 4 AT § 757 J91 §
qreT YT g

HEIG, 3o UIRd H PR fooeft avf &) <ol RAfay &, @t a8 fooam ot g1 O
T 8, A8 Bl W WRHR B 8, fhg 98 feamt ufy daeefia 78 & 2

HEIGY, S19 37 gofc UeT fhan S &, o dad feamd & foag iy sk feamt
BT AT forar ST B, STafdh <9 BT 70% I 31ferd erel 33 v9 R AR ') 39
gole H W WRHR HN AR fHare # Hexar fewrs 1 <1 21 fhami o1 =g off fb
RTSTH HT H PR dIol, WE, Sl sle IR el |fee! fami o1 &1 Srg,
=] VAT BIg Y9G goTe 3 a1 fhar 71 21 fFami 9 S T9M Jal W Ul B
feam T 81 PR WRBR STl W Al A s THM Jel W Ul bR e T
MR WHR Ioid W frami & foay afe <<t 2, a1 39 afewst &1 =1 o
UofIUfer 3R IENTURT ST ofd &1 Sl WRPR Al Bl SIoiel R AlS! 39
TR < o5 ST Wer o feami o e w9 |

gorc # R frarl @1 o el 2, @1 98 ® - “For'| U8d & 59 & a®
Bl H g1 GO 21 98 9 A R of I oIl B, IR FHY W IFDI IGRAN TE B
qTdT, Rifh T A1 D! A BT YA I IR B I1GT 7 3R T & I BHA Bl
AERT Hd et uren 21 Sfde smusTd o, @2 Sliegfe 8, 91¢ 81 a1 g g,
IHPBT HHA BT T B <l Bl

YRAR ST 9ISt = 379< Songs § Ul fhar o fb e & B &1
AMGRT o T B F9I ISP AN I 50% s Hea fear o, e
B B I I8 © b VA1 & 81 a1 |

SHB! gl H fHAM B A BT AN Jod el fedr gl By A5 iR gaey afe
W W BIE BT IS el Bl TS 21 goic § JINESH AR dgdl g1 71 o gt @l T8
g, ofe 59 fpam &1 dur oy T8 e, wife fFam & 9N th-3l Tahs
ST €1 el B, SATaTer fhar JAHi €1 €1 S o | g SruH IRAR BT SIRT
PRAT &1 IGH S &9 B 1 & b a8 AU B BT WSRU I b, gAY
TIRESH 3R Agel qal ! &1 od A fa=iifery & Serg

HEIGA, BT 60%-70% e HiY & o Wt =g gfaen & dfa 51 a9
¥ Rrars & forv gam=e=N Rrems I & d8d 1000 HRIs B9 BT UTae fbar T
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2, olfdh I8 el qar 141 6 fGars & fau < 718 1000 R 39 B AR BT AW
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SHRISUKHENDU SEKHAR ROY (West Bengal): Thank you, Mr. Vice-Chairman,
Sir, for giving me this opportunity.

Sir, according to astrologers, Saturn falls in the line of Mars and enters in the star
sign Libra around the time the Budget 2014-15 was placed. Astrological forecast
predicts a very tough time ahead in such combination of planetary situations. But I am
not sure whether this astrological prediction has any effect on this Budget. 21T &1 il
3TETAN 8, 98 9 goc & HUR oIl A1 TE g, q3I Al 7Tel, g8 I 3 <1
TSI But even before this Budget was placed, the Government hiked the prices of
diesel, petrol, railway passenger fares and, particularly, the freight, resulting into abrupt
rise in the prices of essential commodities, particularly, the vegetables throughout the
country.

Sir, when I look at this Budget, I find it to be an extension of the previous Budget.
Possibly, the Babus of North Block were waiting for change of guards, and only after 16th
of May when the results of last Lok Sabha elections were announced, they started doing
some denting and painting on the interim Budget placed in February, and this is how the

interim Budget has turned to be an ad hoc Budget for the coming eight months.

Sir, everyone must agree with the hon. Finance Minister. Everyone must agree
with the hon. Finance Minister that nothing can be achieved or done within forty-five

days. It is true. Because of the sluggish economic situation, it is very difficult. Yet,

everyone had expected that keeping in view the slogan, “II®BI A1, AIHT [T
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there will be a new roadmap. But I am constrained to say that this Budget does not
reflect any new vision or mission or a dimension for the hungry millions of our country.
When I say so, I like to quickly refer to a few figures from the Millennium
Development Goals Report, 2014 released by the Secretary-General of the United
Nations very recently, wherein, it is stated that one-third of world’s poorest of the poor
people live in India alone who cannot earn even 1.25 dollar a day, that is to say, the
people who cannot earn even I 75 a day, and, incidentally, they constitute one-third of
our total population. This is a situation that one-third of our population is poorest of the
poor of the world. This Report also says that India is having the highest number of
under-five deaths in the world with 1.4 million children are dying on an average per
year before reaching their fifth birthday. Not only that, India has an estimated 50,000
maternal deaths per year which is the highest in the world. The Report further says that
nearly 60 per cent of the Indians practise open defecation. Sir, this being an alarming
situation, this Budget ought to have put special emphasis, considering these
development indexes, on extending all support to all those who need it most. But, there
is not even a ray of hope for one-third population of our country that figured in the UN
Report. This Budget has not reflected any hopes or aspirations for that one-third

population of our country.

Sir, this is the situation and I feel ashamed and shocked to know that while one-
third of our population is not in a position to even maintain their animal existence, what
to speak of living with human dignity, the Boston Consulting Group Report, 2014 says
that India shall be the seventh wealthiest nation by 2018 in terms of the number of
millionaires and billionaires. So, side by side, I8 HERT W &, Tg oAl W Bl ASRT
feberes forg & iR Sotrel fdads forq &, 39 IR # aoie # AISl-9gd a@i A1 ol
oft, AIfpT 89 P B b 59 IR § @Ig T4l 81 &I TS|

Sir, it establishes beyond doubt that the so-called economic reforms, being
perpetuated since the early ‘90s, has immensely benefited the richest people of this

country and not the poorest of the poor.

Sir, It is common knowledge that as the income gaps between the rich and the poor
widen, a sub-nation emerged within the nation, leading to economic and social mutinies,
which is writ large on every nook and corner of this country, and none of the governments

has addressed this problem seriously.

Sir, from this Budget it is clear that the mandarins of the North Block have failed
to look at the writings on the wall. Whenever there is a Budget, there is an in-built story

of growth, and this Budget is no exception to that story of growth. There are beautiful
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depictions about how it is visualized and how it is to be achieved. But, when I put the
question to myself as to whether growth by itself can create an economically unified
nation, pat comes the reply - no! Unless the entire character of development planning
itself is changed, providing for more balance between rural and urban areas of the country
as a whole, and treating it as an integral and economic hinterland, no inclusive growth
can be achieved, particularly when the BPL census undertaken by the Ministry of Rural
Development indicates and projects that half of India’s rural population live below the

Poverty Line. And yet, this Budget maintains the status quo.

Sir, the hon. Finance Minister has set a target of reducing the fiscal deficit from 4.1
per cent to 3 per cent in 2017. But the Budget lacks details on revenue and expenditure
measures to lower the deficit. This Budget has attributed only one line, at page 3 of
the Budget Speech, to the problem of black money, without mentioning anything about
the action or sanction to be initiated against countries unwilling to disclose the Indian
accounts, and also against the 498 Indian entities operating from different tax havens. The
fate of ¥ 750 crores loan default scam involving the Life Insurance Corporation, to the
benefit of a private company, is also not known. It reminds me of a similar Life Insurance
Corporation scam in the early ‘50s, involving a Kolkata businessman, because of which
the then Finance Minister, Shri T.T. Krishnamachari, had to resign. I want a clarification
from the hon. Finance Minister. What is the fate of that ¥ 750 crore scam of the LIC? Sir,
I have identified from this book ‘Budget at a Glance’, 25 schemes for which I 100 crores
have been allocated. There are fifteen other schemes and a paltry sum of ¥ 20 crores to
% 90 crores has been allocated. So, altogether, there are forty schemes in this Budget and the
allocation for them ranges between X 20 crores to % 100 crores. [ am just referring to a few
of them like Beti Bachao, Beti Padhao, Madrasa modernization, tribal welfare and ghat
development. I am not sure whether ghats include bathing ghats, ferry ghats and burning
ghats too. But ghat development is a new thing that this Budget has highlighted. It is very
good. But for these forty schemes, only I 20 crores to ¥ 100 crores have been allocated. I
would request someone from the Government to visit West Bengal and ascertain from our
beloved leader Miss Mamata Banerjee, who is leading a Government in the most debt-
ridden State of India, as to how she has allocated 1,000 crores for Kanyashree scheme
which is identical to this Beti Bachao, Beti Padhao scheme, but initiated much earlier.
This House will be happy to know that this Kanyashree scheme initiated by Miss Mamata
Banerjee has got the appreciation of the United Nations and the United Nations has taken
it up as a role model, and in the coming weeks in London there will be a summit to discuss
on the pros and cons of this Kanyashree scheme and how to implement this scheme in

other States of the world. Sir, this is the way a Government should function. But here we
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have found that only a paltry sum of 100 crores has been allocated for Beti Bachao, Beti
Padhao. Sir, similarly, Y100 crores have been allocated for "Start Up Companies" for
rural youth and I consider this is a cruel joke. This is a cruel joke to 55 crore youths of our
country. Only %100 crores for "Start Up Companies" for the youth! Sir, if forty Central
schemes which have an allocation of Rs.100 crore each is divided among 29 States and
7 Union Territories, what will be the actual amount to be received by the States and
Union Territories? If it is equally divided, then each State or Union Territory will get only
% 2.77 crore for Beti Bachao, Beti Padhao, or Start Up Companies for youth, for Tribal
Welfare, for Ghat Development and Madarsa Development. This is horrible, I must say.
The Government must come out with a clarification on the matrix behind such laughable
allocation. Sir, there are such other schemes too. I am quickly referring to two or three
schemes. One, rupees hundred crore for soil health card for kisans. The Government is
so sympathetic to kisans that only ¥ 100 crore has been allocated for soil health card for
kisans. Only ¥ 50 crore are provided for blue revolution. What is that blue revolution?
We have had white revolution and green revolution. What is that blue revolution? That
is development of inland fisheries notwithstanding the prospect of export of prawns and
other Indian fish to foreign markets. Then, Sir, ¥ 100 crore are provided for Madarsa
modernization. How many Madarsas are there in the country? Thousands of Madarsas are
there. What will be the share of each Madarsa if ¥ 100 crore is divided among 29 States
and 7 Union Territories? And, they call this minority welfare! Next comes, I 200 crore for
national heritage cities. Which are the cities identified as national heritage cities? What is
the criterion? Is it only for sites of pilgrimage or cities of rich cultural heritage with long

historical background? This needs a proper clarification.

Sir, ¥ 100 crore have been allocated for ‘Van Bandhu Kalyan Yojana. “What a tribute
to our brethren living in the forest zone of the country, the tribal people! Sir, for the Small
and Medium Enterprises, nothing has been allocated but an assurance has been given
that there will be a Committee to evaluate it, and, thereafter, appropriate steps will be
taken. Whenever Government wants to bypass something, the Government constitutes a
committee or a commission to put the issue into cold storage. How many committees are
running there in this country? How many corporations are running there in this country?
Commissions after commissions, and, committees after committees. Punchhi Commission
was set up on the Centre-State relations. It submitted its recommendations in 2010. We
are in the middle of 2014. Three and a half years have elapsed. The recommendations of
Punchhi Commission are yet to be accepted by the Government. The previous Government
did not initiate any action. I do not know whether the new Government will do anything.
But because now there is a person like Shri Arun Jaitley at the helm of affairs, I sincerely
believe that some action will be taken in this regard so that the recommendations of the

Punchhi Commission are accepted.



492 The Budget (General) [RAJYA SABHA] 2014-15 and The
Appropriation (No. 2) Bill, 2014

[Shri Sukhendu Sekhar Roy]

Sir, the BJP’s manifesto released on 7th of April categorically ruled out and
disallowed the genetically modified foods without scientific evaluation. But what
happened on 18th July, just five days back. It is reported that the Environment Ministry
has given a green signal for field trials of GM rice, mustard, cotton, chickpea and brinjals.
My question is: what change has taken place between 7th of April and 18tn of July? This
House needs a clarification. Are you listening? What is your Swadeshi Jagran Manch
saying in this regard? Kindly go through the Organizer paper; your paper, I believe. What
has the Swadeshi Jagran Manch stated? They have made a hue and cry against this field
trial of GM rice, etc.

Sir, ¥ 1,500 crore have been allocated for National Ganga Plan. When you say,
‘national’, you must keep in mind that Ganga does not emanate from Varanasi or ends
at Varanasi. Ganga emanates at Gomukh in Uttarakhand, and, after flowing through vast
tracks of Uttar Pradesh and Bihar, it merges with Bay of Bengal at Sagar Island in West
Bengal. I would like to know whether the Government, while undertaking the National
Ganga Plan, is aware of the fact that the Gangotri glacier near Gomukh, which is the
source of Ganga, is receding at the rate of 19 metres per year, and, according to NASA,
the total recession of the Gangotri glacier is 1,147 metre in the past 61 years. This is the
estimation of NASA. Sir, global warming, of course, is one of the major reasons but
rampant deforestation from Haridwar to Gangotri glacier, and, construction of a number
of dams and bridges from upstream to downstream have created a situation that may lead
to disappearance of Ganga, as the original flow of Saraswati river has disappeared. If
the Government is serious about the National Ganga Plan, it should have more scientific
and more ecological approach to the scheme than the emotional or religious passion
being shown in some corners. Sir, the hon. Prime Minister, Shri Narendrabhai Modi, has
time and again said that he has himself experienced poverty since his childhood. The
commitment of poverty elimination was also reflected in the President’s Speech delivered
on June 9, 2014. But, in this Budget, only rupees one thousand crores have been enhanced
in respect of MNREGA compared to last year’s allocation, although MNREGA needs a
much higher allocation to be a genuine guarantor of employment to the poor. When the
country is confronted with severe drought, only one thousand crore rupees have been
allocated for irrigation schemes. While the Centrally-sponsored schemes have been re-
structured, the Union Government’s assistance to the States has been drastically slashed
from nearly ¥ 40,000 crores to under I 6,000 crores. There is no mention about granting
fiscal autonomy to the States and the demand of the States, including the BJP-ruled States,
that there should be 50-50 sharing of Central tax revenue between Centre and States or, for

that matter, inclusion of cess and surcharges for devolution to the States. Sir, there must
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be a dispute redressal mechanism at the Central level to prevent the Finance Ministers
of different States of India from visiting the corridors of North Block or the Planning
Commission with begging bowls. And, I appeal to the Government to consider whether
the Finance Commission can be given a permanent status by changing our Constitution.
Sir, there is also no assurance of providing adequate compensation to the States for the
revenue loss that will be incurred due to interest on GST, although rupees nine thousand
crores were allocated in the last year’s Budget. This Budget is also conspicuously silent
about implementation of General Anti Avoidance Rule, popularly known as GAAR,
which is being deferred from time to time to the benefit of the corporates. Sir, after
this thing, the slogan of ‘cooperative federalism’, when I look at this Budget, I find the
commitment made in the President’s Address - and here I quote only one line from the
Address of the President, "High priority will be accorded to bring Eastern region of the
country at par with the Western region in terms of physical and social infrastructure.”
It is almost absent. Only one industrial corridor, that is, Amritsar to Kolkata industrial
corridor, which was taken up by the previous Government, has been announced which
will benefit not only the Eastern region but also some other States of Northern India also.
That has been announced. If the Government is still interested in its ‘Look East’ policy,
then I would suggest that the Amritsar-Kolkata industrial corridor must be extended up
to Siliguri which is the gateway of Sikkim, Bhutan and seven North-Eastern States. Sir,
no assurance has been given for granting adequate financial assistance to West Bengal
in particular and Eastern States of Bihar, Odisha and Jharkhand despite the fact that the
interest payments are increasing owing to debt stress of West Bengal inherited from the
previous Government. [ demand for a moratorium on all arrears and debts of West Bengal

inherited from the past.

Sir, this apart, neither Horticulture University nor a textile cluster has been
sanctioned for West Bengal in this Budget. So many horticulture universities and textile
clusters in the country have been announced. In spite of the fact that West Bengal is the
largest producer of fruits and vegetables in the country and has tremendous potential for

raw silk and cotton, no textile cluster or horticulture university has been sanctioned.

It is a perennial problem with the jute industry. Among the seven jute-growing
States of India, West Bengal has the largest number of jute growers apart from four lakh
labourers engaged in sixty-two jute mills situated in West Bengal. Instead of patronising
the jute industry in the same manner as the sugar industry has been given relief, the
compulsory provision of jute packaging of foodgrains and sugar has been diluted
substantially endangering the future of jute industry. Similar is the situation with the

tea industry. In spite of the mandatory provisions in the Tea Act, 1952, the Tea Board,
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which is a Central Government organisation, has neglected and failed to come to the
rescue of the tea plantation workers and extend assistance in improving their sub-human

conditions.

Amere slogan of cooperative federalism will not do. When you talk about partnership
and participatory democracy, the Government must recognise that India has no otner
identity than ‘a Union of States’ as enshrined in the very first Article of the Constitution
of India. And this Article of the Constitution of India is an article of faith to all the Indians

living in this country.

Sir, India is a federation. The Government must also recognise that the States are
closer to the ground and, therefore, more effective in delivering public services like food,
health, education, roads, transport, etc. Even the fields like agriculture, industry, irrigation,
power generation and supply, etc., are the core areas where the State-sponsored schemes
and policies depending upon diverse socio-economic and geological considerations run
successfully than the Centrally-sponsored schemes. The Government must adhere to the
recommendations of the Sarkaria Commission and the Punchhi Commission on the Centre-
State Relations in this regard. Once it is done, the States would receive an appropriate
increase in their shares of the divisive pool to be recommended by the Fourteenth finance

Commission.
(MR. DEPUTY CHAIRMAN in the Chair)

I would urge upon the hon. Finance Minister to look into this aspect with all
seriousness. This would also end the Planning Commission’s role as a fiscal agent for

devolution of resources at its whims and fancies.

Sir, there is a popular belief that after being routed in the last Lok Sabha election in
West Bengal, the BJP led Central Government has resorted to political vendetta against
the State. I am sorry to say this.

Sir, I do not know whether this Budget is a sanjivini or vishalya karani, but to the
“people of West Bengal, this Budget is a jar full of hemlock and as it is said in sanskrit
“Aygfrsfy Riear gedg gleed!” 98d IR 91d I81 Hel TE, olfdh 3R &9 3+
9T B TRB @, 1 Y I8 golled 8, 9ex Bl

Of course, my party does not hold this two-month old Government responsible for
all evils of 67 years of Indian independence. No. It cannot be. No one can hold this two-
month old Government for all these evils. But this Budget, as it appears, is essentially a
Budget for corporate honchos, crony capitalists, FDI, Fll and PPPs. It is not meant for

ensuring economic justice and equality to the larger section of Indian society.
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Sir, millions of our countrymen sincerely hoped and believed that there would be
parivartan or a sea change by their introducing well orchestrated slogan of ‘Minimum

Government and Maximum Governance."

Now, it appears FDI, FDI, FDI everywhere. FDI in Civil Aviation, FDI in
Railways, FDI in Real Estate, FDI in Defence, FDI in Agriculture, FDI in banking and
FDI in insurance. BART T, oI, AqReT TH.S1.3ME. & dHeol § Tl TAT? T &H
97 3R ST @ ot U, S1.ems. & U ARt @ <91, Ig dard e UeT 81 M R
FIT 3T WRBR A & folg W &4 UH.SL3E. ST 788 ol I$M? Ig dard dar
BIAT ¥ 5 39 <97 H 31T &1 & X 872

Sir, I know that the hon. Finance Minister’s hands are tied in the given situation to
present this Budget. But he has assured that the steps highlighted in the Budget are only
the beginning. If it is a beginning, I do not know whether it is the beginning of the end or
not. But it is said, "Morning shows the day" but not necessarily the manner in which the
Budget has shown no way out.

Sir, I would like to conclude here with a few words from Great Indian Poet Gurudev
Rabindranath Tagore, although I have three minutes to conclude:

(R K A 0m, or @rseqa G Ao
PRe® (vt wF, °F CY3@ shavie TyErs
(T 8 213 Do T@vR Fww AU

I can’t translate the Bengali couplets of Gurudev but I will make an attempt "Those
you trample under foot, drag you down; Further backward they recede, the less you
advance; Your brethren you have treated with disrespect; You must share with them all,
their ignominy." This is what Rabindranath Tagore said 100 years ago against the social,
political and economic exploitation of the British rulers. I am appealing to the new rulers
of'this country to adhere to the caution given by Poet Gurudev Rabindranath Tagore. With
these words, I conclude. Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much. Shri Pavan Kumar Varma.
It is his maiden speech. So, please take 15-20 minutes maximum. Try to complete in 15
minutes.

SHRI PAVAN KUMAR VARMA (Bihar): Thank you, Sir. I rise to make my maiden
speech in this august House. I would like to thank you for the time you have allotted to
me. [ would also like to thank my party; and my leaders for this opportunity.

Let me begin by congratulating the hon. Finance Minister for his maiden Budget
speech. If I may share with the house, I have known him from childhood. We were in
school together. We were in St. Xavier School, Delhi together as class fellows. We

were contemporaries in the University. Even then we debated against each other; and
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we went to the Law Faculty together. Let me say, Sir, that this personal association

should not be held against him, but it is a privilege for me.

Let me also begin, Sir, by making a confession before this House. At the time of
the elections, when the BJP came out with the slogan, “HddhT HIJ-HID] e, 1

must say, with honesty, that [ was deeply impressed. It indicated to me a holistic vision
about the country which would encompass, with that vision, the benefit and the
progress of the country as a whole. So, the hon. Finance Minister had said that we need
not have a partisan debate, and I want to endorse that. I am not here to doubt his
intention. But I must say that as I read the Budget speech, although with great humility I

want to say that I am not an Economist, as I analysed it, my admiration for that slogan,

A9HT AI-AdHBT f[IBRI’, came increasingly under greater scrutiny. Sir, I am not
doubtingtheintention,buttherehastobeaco-relationbetweenintentionandsubstance.
The great poet, Mirza Ghalib, said,

“M A Sred R & 89 T8l Bl
9 31RF B A 7 <UHT Al R g RN~

Sir, intentions must show in terms of substance. A week after the Budget was
presented, which my colleague, Shri Sukhendu Roy, also referred to, and I share this
with this House not in a partisan mood, there was the Report of the U.N. Millenium
Development Goals Project, 2014, and as was also stated carlier, it was a damning
indictment of our nation, which said that one-third of the absolutely poor on this planet
live in our country. And the Report also acknowledges that the rate of reduction of this
poverty has been sluggish. Sir, these are statistics. ¥ 3lfds 91g 8HAR Sgd H Sa<d A&l
g, B g 81 €1 W I8 WHAIH EDhIdd &, BIR G| TP SaT1d ghiad 8, b
S EBIhd T 3R SIF FIPHI HIA-[IH] [JH™T @ a1d Bl 2, then, we must

see in what manner this Budget tackles the needs of those who are less assertive, who

are less eloquent, who are less seen and less heard, but who live in grovelling,
demeaning, unacceptable and absolute poverty. And I want to give some examples. Sir,
I seek this as a clarification as well. I do not want this to be acrimonious. I want to ask
of the hon. Minister about some examples that I want to put before this House.
Agriculture has been referred to. Fifty per cent of our workforce is associated with
agriculture and the maximum number of poor are today associated as a part of the
agricultural sector. Our food productivity is very low. China’s rice yield per hectare is
twice that of India. Even Indonesia’s and Vietnam’s are fifty per cent more in terms of
their yield per hectare. Even Punjab, which is a developed agricultural State, has a yield
of 3.8 million tonnes per hectare when the international average is 4.3 tonnes. Quite
obviously, Sir, if our attempt is to reach those people who are at the very lowest end of

the socio-economic spectrum, agriculture needs a massive boost in productivity, a new
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investment, a new vision, a new road map for this sector which continues to grow at,
what is derisively called, the Hindu rate of growth, and even today is targeted at as low
as four per cent. To be honest, the Finance Minister does not disagree. In his speech, he
says, and I quote: “We agree that a major portion of our population is dependent on
agriculture for livelihood.” He speaks about a technology-driven second Green
Revolution. He emphasizes the need to step up investment, both public and private, and
in Rashtrapati’s speech, he lays down the broad framework and goals of this
Government. He has said that he wants to convert farming into a profitable venture
through scientific practices and agro technologies. The rhetoric the intent is there, Sir.
But what has actually been given? Sir, it has also been mentioned that Rs. 100 crores
for research work be given, for two more institutes on the model of Pusa. Sir, our Prime
Minister has just returned from Brazil. It was obviously a very successful meeting.
Brazil spends 1.7 per cent of its GDP on research and agriculture. Sir, Rs. 200 crores for
four agricultural universities, Rs. 100 crores for a nation wide Soil Health Card Mission
with Scheme, Rs. 100 crores for National Adaptation Fund to meet the challenge of
climate change, and as Mr. Roy said, Sir, Rs. 50 crores for cattle breeding nation-wide
and for the kind of relationship between agriculture and cattle breeding and livestock,
Sir, the total of this is listed as highlights of the Budget. It is Rs. 550 crores. I am not
doubting the validity of other sectors; National Highways, Sir, for instance, is important
at its own level. It has been given Rs. 37,880 crores; Ports-Rs. 11635 crores.
Agriculture, Sir, through the highlighted schemes, is Rs. 550 crores. It is true that
amounts have been allocated for agricultural credit to be advanced. Sir, I ask this as a
question. This is a continuation of old policies. But in fact, in terms of agricultural
credit the allocation has been reduced. In 2013-14, the total credit allocation for
agriculture and allied activities was Rs. 10,036 crores. In this Budget it is Rs. 10,026
crores. Now as for agricultural credit, advanced by Scheduled Commercial Banks, I
would like to bring to the notice of the hon. Finance Minister that the disbursement is
completely skewed. Eastern India comprising Bihar, West Bengal, Odisha, Jharkhand,
Sikkim, Andaman and Nicobar Islands get 8.8 per cent of what is disbursed through the
Commercial banks. The Northern Region gets 20 per cent, the Western Region gets 15
per cent, Southern India gets 38.5 per cent and 8.8 per cent is what Eastern India gets.
And Bihar with a population, which is almost ten per cent that of India, gets only 2.3
per cent! Sir, the third problem in this is that even if you increase the allocation in terms
of credit to the farmer, you must recognise that most farmers live at subsistence level.
They cannot avail of these loans. Sometimes they do not even have the adequate title in
order to be able to be entitled for that loan. Sir in my party’s manifesto, and 1 will be

very happy to share it, there were at least ten points made on what you could do in order
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to ensure that that credit can be made available to the needy and the poor and the
marginal farmer. How can we make that available? I would urge upon the Finance

Minister to have a look at that in order to see how credit can actually reach the farmers.

Sir, coming to irrigation, this is a House which is directly linked in many ways to
the grassroots reality of India. Irrigation and agriculture are so linked, Sir, and we know
the truth. Sixty-four per cent of our land is dependent on the vagaries of the monsoon.
We also know, that this year we are likely to go through what could be a partial drought.
The necessity of allocation in this sector on a far more magnanimous and dynamic scale
was self-evident. We also know that only about 30 per cent of the net cultivated area,
have benefited from irrigation projects that have been implemented so far. Again, Sir, the
intention is clear. Rashtrapatiji in his 3Tf¥HTYUT said, Sir, "My Government is committed
to giving high priority to water security. It will complete long-pending irrigation projects
on priority and launched the Pradhan Mantri Krishi Sinchayee Yojana with the motto of
B Wd I G| In the Budget, the hon. Finance Minister said, ‘bulk of our farm land
is rain-fed and dependent on monsoon. Therefore, there is a need to provide assured
irrigation to mitigate risks.” Sir, aware of the situation and having made their intent clear,
I am perplexed that under their flagship scheme which is the Pradhan Mantri Krishi
Sinchayee Yojana, an allocation of just¥ 1,000 crores has been made! I question this only
in terms of priorities of the Budget. Which India are we addressing ourselves to? This is

the question to which policy-makers have to find answers.

In the JD (U)’s Manifesto, and I don’t want this to be about one party versus the
other, we have spoken about the urgent need to create a National Irrigation Authority. But,
obviously, the kind of emphasis and detailing that needs to go into priorities is missing.
Sir, I would like to mention some other vulnerable sectors such as women. Hon. Finance
Minister has allocated ¥ 150 crores for increasing safety of women in all major cities. Sir,
%100 crores for Beti Bacho, Beti Padhao Yojana. There are innovative schemes. We are
looking at the future of this country. Once again, I make a reference to Bihar, because
there has been a veritable revolution there in terms of education of the girl child. The
landscape has changed. You can see girls on cycles, dressed in uniforms and going to
schools across any part of Bihar through innovative schemes and investments. But, you

have given just ¥ 100 crores ! What are our priorities?

I don’t want to make this again uselessly acrimonious. But, 100 crores for
modernisation of Madarsas -- ¥ 15 for per Madarsa! What does this allocation mean?
And, again, it has been mentioned that 3200 crores for a statue for a man whom we all
greatly respect. But, knowing the man, if he knew that such small amounts are given for
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other major priorities, he may have been rather embarrassed by a statue for himself of that

cost. This is the question before us.

Sir, I have a question for the hon. Finance Minister on education and health, because
it touches the lives again of the deprived and vulnerable. It is a major priority for this
nation. I am unable to understand that revenue budget - I am not an economist, so I am
willing to be corrected - has been slashed from an outlay of ¥ 67,301 crores for education,
sports, art and culture in 2013-14 to ¥ 31,641 crores in 2014-15. This represents a
reduction of 53 per cent! But, the outlay on education has gone up by 11 per cent in terms
of capital expenditure. So, I would like to ask the hon. Finance Minister that if revenue
budget has been slashed to such an extent and fixed costs have to be meant for salaries,
pension, maintenance and equipment, how this outlay is going to be achieved. Let me
say that one of the problems facing us is the quality of education in our schools. We have
to raise the quality of teachers who are so trained. But Sir, only ¥ 30 crores has been

allocated for School Assessment Programme!

Similarly, health is an exceptionally important matter. There are more malnutritioned
children living in India than in Sub-Saharan Africa. More people die of simple diseases
like dysentery and malaria in India than anywhere else. To my mind, again, there is a huge
reduction in the revenue budget shown. I 15,645 crores in 2013-14 to ¥ 11,114 crores in
2014-15 representing a slash of 29 per cent! And, as a percentage of the Budget - this is
really something which I hope we can provide a clarification for - in a country like ours
where this sector has so much importance, the allocation for health has come down from
an already unbelievable low of 1 per cent of the Budget to 0.7 per cent of the Budget.
Sir, it is an Important matter. I say this because the Planning Commission has said that
the Government-run healthcare system is short of doctors by 76 per cent. We have less
than half the number of nurses we need. The laboratory technicians are short by 80 per
cent! Sir, the hon. Finance Minister has proposed setting up of AIIMS-like institutions in
several States. He has provided a token sum of ¥ 500 crores for this. But, I would like to
submit to him with a great humility that this is a drop in the ocean. The country needs 12
lakh doctors and 36 lakh nurses in order to meet the WHO norms. Sir, we have only 5.5
lakh doctors and 4 lakh nurses. I would like to draw the attention of this House that in
2011, China admitted 8 lakh students to medical institutions. Our figure was an abysmal
42,000. Sir, this sector needs attention. There are other things about China to emulate

apart from their Bullet Train.

Sir, about equitable balanced regional development, as I speak in the Council of

States, I also speak for the interests of Bihar. ...(7Time-bell)... Sir, it is my maiden speech.
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MR. DEPUTY CHAIRMAN: You have taken 17 minutes, you can take three more

minutes, that is all.

SHRI PAVAN KUMAR VARMA: Sir, [ want to say that in this Budget, there has
been an institutional neglect of the least developed States and the neglect of Bihar which
has voted so strongly in favour of the BJP in the last Parliamentary elections. It almost
amounts to a betrayal of the trust of the people. Sir, where is Bihar in the scheme of
industrial corridors and smart cities? Where is Bihar in the scheme of SEZs? Where
is Bihar in the special schemes needed to reduce poverty because Bihar has had the
highest GSDP rates in the country and has also achieved in the most terms of the highest
number of people redeemed from below the poverty-line? Sir, there are no schemes. We
had asked for an affirmative action for the least developed States. The BJP was a party
to the call for Special Category Status to Bihar. You were there fighting with us at your
own level. There is no mention about this affirmative action. Sir, this is a great lacuna in
the Budget.

I want to end by saying that, perhaps, the approach of the Finance Minister was that
let there be growth irrespective of its inclusive content. But, I want to say, Sir, even on
that, there are grave doubts in terms of many of the schemes including, above all, their
sustainability of a GDP deficit of 4.1 per cent and the concessions that are but marginally

given to the middle-class etc.

Sir, I crave your indulgence for a minute more. In conclusion, I think, the real
problem of this Budget is that it falls flat between many stools because it lacks a central
roadmap and a vision- T gg 21 e 71 fa4rel ¥4I The intent was good, Sir. There is
a couplet of Faiz. These days we have a very good relationship with Pakistan. So to

quote Faiz:

f&e A A1 B el b el I AT 8,

®He H SP A 919 e 95l Tg1

Sir, the slogan was “HIDT HIY-HID] CEARS ,; Iam sorry, I don’t want to wish to
sound acrimonious. But, at some times, it appears, “HdhT Eﬂ’d-w T, | R, 9w
fo e aror T8t %\r, e feT e arer Bl Therefore, we have to think. I will end
with just four lines from a great leader. Please allow me because this great leader wrote
in a book, which I had the great privilege to translate, on his request, his poems from
Hindi into English. His name is Atal Bihari Vajpayee. The BJP now, Sir, is at a
pinnacle. They have an absolute majority. They look at the stars but their feet are to be

on the ground, and this is what Mr. Atal Bihari Vajpayee said, Sir:
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FedTs I8 § {6 had $aTs &SI a1 Bidl,
[ AT-AAT, R I g,
UBTS $I HEdT Tel, AR Bl

HdTs 3R TBRTs ¥ B -UTe bl g3 il

Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, Shri Muthukaruppan. Mr. Muthukaruppan, is it

a maiden speech for you?
SHRI S. MUTHUKARUPPAN (Tamil Nadu): Yes, Sir.
DR. V. MAITREYAN (Tamil Nadu): Sir, this is the session of maiden speeches.
MR. DEPUTY CHAIRMAN: Then, you take 15 minutes.
SHRI S. MUTHUKARUPPAN: Very well, Sir.

Mr. Deputy Chairman, Sir, this is my maiden speech. | am nominated and elected
as Member of this House from the AIADMK Party. My party Supremo and its General
Secretary, hon. Chief Minister of Tamil Nadu, Dr. Puratchi Thalaivi Amma, is a
revolutionary leader. This greatest opportunity is given to me by Hon. Amma. I am one
among 250 Members of this august House. So, first of all, my sincere thanks to hon.
Puratchi Thalaivi Amma, the Chief Minister of Tamil Nadu.

Sir, as far as the Union Budget 2014-15 is concerned, my leader welcomed it. I
also welcome it. Sir, I would like to say that many of the announcements made in the

President’s Address have been given concrete shape in the Budget.

Further, Sir, the setting up of the Expenditure Management Commission is a
welcome development, and 1 do hope that the Commission will address the issue of
expenditure management in the appropriate socio-economic context of the country by
keeping the welfare objective in view. I expect that there will be opportunities to voice
our concerns regarding ensuring food and fuel security to the poor and weaker sections

before the Commission.

Sir, hon. Amma also welcomed the assurance of the hon. Finance Minister that he
will be more than fair to the States in addressing their concerns regarding implementation

of GST relating to both fiscal autonomy and compensation of revenue loss issues.

Sir, the proposals relating to permitting FDI need to be approached with caution,

in particular, the proposal to permit manufacturing entities set up with FDI to sell their
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products through retail, including e-commerce platforms should not extend to permitting
FDI in retail. Sir, again, I mention that you should not extend it to permitting FDI in

retail.

Sir, I welcome the programme to establish 100 smart cities, in which, Ponneri is

included as a smart city in Tamil Nadu, and for that I thank the Government of India.

Sir, I welcome the National Industrial Corridors, including Chennai-Bangalore
Industrial Corridor and Vizag - Chennai Industrial Corridor, linking Chennai and thereby
helping neighbouring States to take advantage of its natural strength. Sir, here, I would
like to state that it does not benefit many backward regions and districts in Tamil Nadu.
Sir, my request to the Government of India is that it must consider further extension of

these corridors within Tamil Nadu.

Sir, Madurai-Thoothukudi Industrial Corridor proposed to be implemented by
Tamil Nadu can be considered as part of the East Coast Corridor by extending it to Vizag-
Chennai Industrial Corridor further South.

Sir, I also welcome the Scheme to set up a Textile Mega Cluster in Tamil Nadu. I
further welcome implementing the programme for differently-abled. At least, one Braille
Press will be established in Tamil Nadu.

Sir, I also welcome the announcement of establishment of the National Institute of

Ageing at Madras Medical College.

Sir, the Government of Tamil Nadu has received a letter from the Union Minister
of Health, Government of India, to identify three or four suitable alternate locations for
setting up of a new AIIMS hospital in the State. Sir, I also request the Government of India
to kindly include Tamil Nadu in the first place for setting up an AIIMS institution during
the current financial year itself. For this purpose, Sir, as required by the Government
of India, Amma’s Tamil Nadu Government has already identified the required extent of
land at Chengalpat in Kancheepuram District, Pudukottai town in Pudukottai District,
Sengipatti in Thanjavur District, Perundurai in Erode District and Thoppur in Madurai
District where lands with suitable connectivity are already in the possession of the State

Government and its agencies.

Further, Sir, I request the Government that Tamil Nadu is included in the list of
States in which AIIMS institutions would be set up during the current financial year. I
want to stress once again, Sir, the AIIMS institutions should be set up during the current

financial year.



The Budget (General) [23 July, 2014] 2014-15 and The 503
Appropriation (No. 2) Bill, 2014

Further, Sir, Tamil Nadu Government has 19 medical colleges. The additional seats
have been sanctioned, but have not yet got formal approval of the Medical Council of
India. For the academic year, 2014-15 the Government of India is requested to impress
upon the Medical Council of India to expedite the approval and permit admissions to the

medical students.

Further, Sir, we welcome the steps to boost tourism including proposals of heritage
towns, including Kancheepuram and Velankanni. I would appreciate if Srirangam is

included.

I invite attention to the need to enhance the allocation for the modernization of
police force scheme. There is a need to support the setting up of a marine police station

in Tamil Nadu.

Another important point is regarding linkage. I urge the Government of India to
have a detailed study completed at the earliest, stage. As far as my district Tirunelveli
is concerned, the Tamiraparani River originates from the peak of the Pothigai Hills and
eastern slops of Western Ghats. The major tributaries of Tamirabarani River are Karaiya,
Manimuthar River, Gadananathi River, Pachaiyar River and Chittar River. The river flows
in two districts of Tirunelveli and Tuticorin. The Tamirabarani River provides a large
proportion of the water for irrigation and power generation for Tirunelveli District. It is
fed by both the monsoons, the south west and the north eastern. The river is the lifeline
of the people of Tirunelveli District. It is a perennial water river having copper tinge. |
request the Minister of Finance, the hon. Leader of this august House, to include this holy

river in the Ganga rejuvenation programme for cleaning Tamirabarani River.

Further, Sir, I come to the shortfalls in release of grants. The Government of India
sanctioned and approved Central schemes which were executed by the State of Tamil
Nadu. The grants-in-aid are pending for release of money. There are major grants in
aid due from the Government of India up to 2013-2014. This has adversely affected the
fiscal health of the State. The Thirteenth Finance Commission recommended a general
performance grant of Rs.1888 crores to local bodies in Tamil Nadu for the period
2011-12 to 2014-15. As against this amount so far only ¥125 crores have been released up
to 2013-14. The rest of the amount may be released as early as possible. Further, Sir, five
flood protection works in Tamil Nadu were accorded clearance by the Union Planning
Commission in 2009-10 and 2010-11 for an amount of ¥ 613.43 crores with a Central
share of 75 per cent amounting to ¥ 460.07 crores. All five works have been completed in
2012-13 and a total amount of ¥ 625.77 crore has been spent but the Government of India

released a grant of only ¥ 59.82 crores. So, the hon. Finance Minister of India and hon.
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Minister of Water Resources should release the recommended grant of Rs.388.8 crores to
Tamil Nadu. Now I come to the grant for Sarva Shiksha Abhiyan. The Ministry of Human
Resource Development had, in 2013-14, sanctioned ¥ 4.38.38 crores towards committed
liability of teachers’ salary component. Out of this, 65 per cent Central share works out to
T 284.95 crores. And, against this, the Government of India has released only ¥ 57 crores.

The balance of T 228 crores is still awaited.

Under the Right to Education Compensation Scheme, the reimbursed amount of Rs.
25.13 crores is pending. I would like to request the Government of India to release this

amount.

Now, I come to the Rashtriya Madhyamik Shiksha Abhiyan Scheme. For the year
2011-12, the revised Project Approval Board approval is I675.05 crores. The Central
Government’s share is ¥ 506.09 crores, which has not yet been released. It has to be

released.

In addition, there are grants from the Thirteenth Finance Commission for roads,
maintenance of bridges, slum improvement, coastal protection, renewable energy, and
also grants for post-matric scholarships for the Scheduled Caste students, statistical
strengthening project, Comprehensive Handloom Development Programme, revamped
Central road fund and the family welfare programmes. Here, the total amount of pending

grant is T 1,576.8 crores. It may kindly be released at the earliest.

Further, the Government of Tamil Nadu has implemented so many schemes, such
as, free-of-cost 20 Kg. rice is given to all ration card holders, every month; mixies,
grinders and fans are distributed free of cost to all ration card holders in order to ensure
the welfare of women; milk cows and goats are distributed free of cost to the downtrodden
people; fourteen items are given free of cost to the school-going students, which includes
laptop, bicycle, text-books, note books, geometry boxes, uniforms, etc.; under the Amma
Unavagam implementation, comes low-cost restaurants and Amma Mineral Water. For
the implementation of so many welfare schemes, development schemes and infrastructure
promotion, the Government of Tamil Nadu needs more money. I request the hon. Prime
Minister of India and also the hon. Finance Minister to sanction more money to the State
of Tamil Nadu.

Then, 1 come to another essential thing. The actual requirement of kerosene oil, as
per the entitlement of ration card holders, in Tamil Nadu is 65,140 kilolitres per month.
But, against this entitlement, the Ministry of Petroleum and Natural Gas, Government
of India, had allotted 59,780 kilolitres, per moth, up to March, 2010. Thereafter, this
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allocation was successively reduced on ten occasions, in the last few years. Now, the
monthly allocation of kerosene for Tamil Nadu is just 29,056 kilolitre, which is only 45
per cent of the State’s requirement. While we were hopeful that the trend of arbitrary and
unjust reductions in kerosene allocation would be reversed and some of the cuts imposed
by the pervious UPA Government would be restored, it was disappointing to learn that
even in the latest order, dated 1st July, 2014, Tamil Nadu Government has been allocated
only 29,060 kilolitre of kerosene per month, which was the same as was allocated for
the preceding quarter. Therefore, I request the Government of India to urgently allot the

entire requirement of 65,140 kilolitre kerosene, per month. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Now, wind up, please. ...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): It is his maiden speech. Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Maiden speech means 15 minutes only.

...(Interruptions)...

SHRI S. MUTHUKARUPPAN: Further, Sir, I want to make two, three points. I will

finish in two, three minutes.
MR. DEPUTY CHAIRMAN: Okay.

SHRI S. MUTHUKARUPPAN: Sir, when my Leader, the Chief Minister of Tamil
Nadu and the General Secretary of AIADMK Party, Puratchi Thalaivi Amma, was a
Member of this House, in the year 1985, on March 14, she delivered a speech. With your

permission, Sir, I would like to read out that speech.
MR. DEPUTY CHAIRMAN: Full speech ! No, please. You can quote.
SHRI S. MUTHUKARUPPAN: Sir, very briefly, I will mention.
DR. V. MAITREYAN: Sir, he is only quoting.

MR. DEPUTY CHAIRMAN: You can take maximum of two or three minutes, not

more than that.

SHRI S. MUTHUKARUPPAN: Sir, my Leader delivered a speech. She represented
for a particular cause which has not yet been completed. Still, it is going on. Sir, my
Leader said, “l1 am not arguing with the Indian Foreign Policy of non-interference as the
internal affairs of another country, but where it involves the fishermen of our country,
what is the use of our military might?” She raised this point in 1985. “How do we justify

the enormous expenditure every year on Defence? If we do not utilise that military might
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to provide protection to our own citizens, the fishermen of Rameswaram, how can the
Government of India afford to allow any country, big or small, to get an impression
that it can intrude with impunity into our territorial waters, attack and kill our citizens?”
Sir, my Leader, Puratchi Thalaivi Amma raised this fishermen problem in the year 1985,
March 14. So far, this matter has not been settled. Permanent solution is retrieval of

Katchatheevu island.

Then, Sir, as far as Katchatheevu is concerned, it is a small island, spread over 2.85
acres, in the Palk Strait of Rameswaram, Tamil Nadu, which is part of Rameswaram
district. It was originally under the ownership of Raja of Ramanathapuram. The Indian
fishermen enjoyed traditional fishing rights in and around the Katchatheevu Island and
Palk Bay. The two agreements were made in the year 1974 and 1976. Then, Mrs. Gandhi

was our Prime Minister. Then, * ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. You cannot criticize. ...(Interruptions)... That

is expunged. ...(Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): The State Government has nothing to do with
that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is expunged. ...(Interruptions)...

SHRIMATI KANIMOZHI (Tamil Nadu): There was a resolution..

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)... Muthukaruppanji,
...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, this is his maiden speech.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will deal with it. ... (Interruptions)... You allow me.
...(Interruptions)... Mr. Tiruchi Siva, sit down. ...(Interruptions)... 1 will deal with this.
...(Interruptions)... Mr. Muthukaruppan, you cannot criticize a person who cannot come
here and defend himself. Therefore, I am expunging that portion. ...(Interruptions)...

SHRIMATI KANIMOZHI: It is a wrong representation of ... (Interruptions)...

SHRI S. MUTHUKARUPPAN: What I said was, two agreements were made in the
years 1974 and 1976. At that time, Mrs. Gandhi was the Prime Minister of India. (7ime-
bell)... Then, * ...(Interruptions)

*Expunged as ordered by the Chair.
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MR.DEPUTY CHAIRMAN: Bothare expunged. ... (Interruptions)... Bothreferences
are expunged. ...(Interruptions)... Sit down. I have expunged them. ...(Interruptions)...
I have expunged them. Now, you have taken 18 minutes. ...(7ime-bell)... Your time is

ovet. ...(Time-bell)...
SHRI S. MUTHUKARUPPAN: Sir, please give me two minutes.

MR. DEPUTY CHAIRMAN: No, no. It is already 18 minutes. ...(Interruptions)...

I gave you two minutes. ...(Interruptions)...
SHRI S. MUTHUKARUPPAN: My Leader ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Don’t come to controversies unnecessarily.

...(Interruptions)... 1 gave you two minute’s time.

SHRI S. MUTHUKARUPPAN: Sir, I need one minute to finish it.

...(Interruptions)...
DR. V. MAITREYAN: We want to settle that controversy. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay, okay.

SHRI S. MUTHUKARUPPAN: Sir, my Leader has approached the Supreme Court
of India. She filed a writ petition. The matter is pending before the Supreme Court of India.
Writ petition no. is 561/2008. The matter is pending. The two agreements were challenged
by the hon. Chief Minister of Tamil Nadu when she was the General Secretary, an ordinary
person. She filed the case against these two agreements, which are unconstitutional. They

are not valid. So, the matter is pending, Sir. ...(Time-bell)...
MR. DEPUTY CHAIRMAN: Okay. Now take your seat, please.
SHRI S. MUTHUKARUPPAN: So, my final conclusion is, Sir,.....
MR. DEPUTY CHAIRMAN: I have heard the conclusion.

SHRIS. MUTHUKARUPPAN: We welcome the Budget of 2014-15. Pending arrears
of aids and grants which are to be released by the Central Government may be released.
Sir, the main point is the dispute of fishermen. If it is to be settled by the Government of

India, retrieval of Katchatheevu is the main aspect which is to be settled.
MR. DEPUTY CHAIRMAN: I support that.

SHRI S. MUTHUKARUPPAN: Thank you very much, Sir. I am once again thankful
to Dr: Puratchi Thalaivi Amma. Thank you very much.
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T PR & Y BY R ARPR Bl TG A 4] Pl H88 < 2 8l 4l &b AL.UH.Sl.
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ST §2 F G AT S AT ST B & i T B R srert T 27 9 o
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fPam @ 91d Sers &, H qod § & gun us @1 8, $9d Y o R =iven &t
27 IS &1 A 918 3 @ fRARY 81 Sl 59 91¢ o @1 RAf g1f, ar e @
qEE T? AU G I ST H fHa o SUST & oI & IR H dal g M9 &
S8 HEd I Al WRA ST Uit | H 3175 1 f6A &1 Sl SUST Jed 81T, 89
IAPHT Gl oI "Ifa B, Ry fBa srest Siigq S dd| PR IFHT TS
I 1000 BYY JATYT, AT RIT 3T 1500 BYY B YU B ? A {1 Hod TgRT
27 3= 919 ¥ Y-8 ¥uY 9a fau, R |7 I8 fhd™ ) oriTd & axeER Y 82
P @1 AfdBfe & fou a1 gaven a0 g5 87 A ol Bud Yo &,
b Sd! WG dTell BIs 8l 81 3R ds! § f9<ifery 1 81, a1 foam™ & @
WM & fow 97 981 e, 98 e 92 @ el 8l B Adhdl, SHBT gdes
SHHIMYBA T8l 8§, oid Bl 8 Tsl MR fHad Td ddex Wile o, SUd
AST/FANST 7 B, AHM 7 @Y A1 hdal THibedy & A0H | 98 SHb! [
ot 31QT Tl BR FHAT B 3T 3 < & fHAM & 371 < @ &7 F9 U™ HET ® b
39 BIET SIId WH B $ oY BIA 8V, A AAWHRI S T 81, WAl B
TRE AN DI BT T T 8l I 7 IS Tb AT Plg B T8l a91AT1 2, Rl
3MSET & 91 <fF IR gRaR aifert & Y1 §a IRaR # fiF-i9 IR dearT 81 T,
ey Wi agd BICT 81 21 MY B T TS g 2 oy fha # wfyy Yt i
TE B E? T TG BT IMSHT R B A% 9T 8T 272 3R Jg! AT &+ & 8iiR
3MaehT Uidheard RaeH g T, A1 $Y snenRa el afef ifa WY ge s afe
3IqD] FeRRAT T s, IS g s, Al 9 B a1 B2 #HHT, < WAfHbar
3R S QT &P [, AR R INIF B 91 el gs, Al I &1 371 &4 G A1
g 5 ' wmafear 81 e TRg & gRwieT g™ & forw aR w9411 f
AR HHIE, AT BHIRE, AGABR HHIH, $AF a8 TRIOH dHRAE| HH
oS 4% A AN o & fY e 39 e 31 8T g™ & TRIal &I A=
BH Bl Bl AP Al 9 all, ST9 Argeld} HHITA o Tid H 18-20 $UY AR AUER H 30
IR Y arel AR P RN {haT I8 79d s9db IRGR 9 fear o1 8k e
AP MRBR H TR St 7 R F I8 7916 ) 337 {6 33 $u, 47 S u=
el fth 39 I H TR &l @I B Al SRS S A dal o {6 g9 smud!
TN 99 I G B9 < &, 3T g F U I I§PR Sl <[sH GHT Wb 373f, ar §
FH 6 9 v wel Ruic €1 81 dft 7181, 9fd s70] dos 4 3iR fava & o=
dorT ! fagr & o g8 3o TR g & oy, g @l Sdeude & fag o
AN fon, 9 dF & AeId 9 gAE 9 § R "el SNl g9 ol Jidel ¥ Bls
BRIGT 98] BRI YD Gl TR I B8FT 3R MY 39 <9 HI W& iR
RIRI R fIar 987 foar, afe oy 98 9=1 4, I0dT & 59 <9 & Saaudc
B G T8I DI, A ARBR I A Sl 23], Afb PR <97 TN &1, <% BT $©
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T8l BT, I B9 AN T HRA? §H IS H TIEATs ol & oIy T8l Y 81 89
I IR THR T B TART BT FHIEE B & AU 31T B

MR. DEPUTY CHAIRMAN : I am also enjoying your speech, afe | &= F62
3T I Bl NRB é@q, AMHT CIgH GH 8l AT ©1 You can take two or three

minutes more.

it e InEATe : S, §F WS @l 919 AR T2 Bl AN Aidwei # for
ST 8 % 21 qod qadic HH gl 8| B Hedls UR 4R Al b a7l &1 iR 379 S
FeH] GABId 2, B9 IW 13 ¥ 9 WHT WX of 3MY| &H ST IF F991 & a1 9T fob
9 URIT IT 13 UR¥C T gl IS 81 § IR # g & of fh THe’ & SM 300
RIC §¢ 3MR WIS & S 50 IRYC 9 Y| Y |G A1 98 §U &I IO WIE, R &H
TTerd 91 HE & &, dl 31T FART a1d e SR § o IR RIERY # 31791 R U3
8T o7 foh THIEY & <19 300 UR¥C 3R WIS & S 50 URAC §¢ Y| UHh S H o
B9 ST Heoll WRIed 1, o &4 i, gl ofR v qud < < St ot 59 89 ot
BIC I, A1 &9 I Feoll o IIoTR I 2, A1 98 A1 H G0 § ol 271 #9, 319
dl BIf$Y, Uga Al 100 YT H Udh He dI Feofl of 3Td o, 319 @l 1,000 $YY H TdH
o &) \eolt TE1 firet 2T 81 3y WHR FT T BRA fF I F AL N MU 500
PRIS BUYY B goic I@ a1 2 6 ST 7891 R A1, offhT 500 BRI BUY H 3777
HETS HY GR Y7 AT HE TR 500 BRIS BYY T ? QTS b Aleqs! H S,
cHTER | oG, fha & 157 | oG, Wie | o IUA T 37 AfeSrail § o muar?
3fe, grel, ©Y - q4l =Sl A1 JATeHl B STe]d gl 81 § @redr g o a1 500 BRIS
BYY P IISHRBA BRh a1 &, TG RT < Gl 6 A9 S 500 HRIe UG
HEITS b+ P o0 X &, HT MY d 500 RIS BT HHATRAT BT d-vag & oy
W ©, Sl HeWMs Bl B2 AU 500 BRIS BUY 4 <2 H Hedls b1 &b (ol 39
I AN & 9T § U o © b S3pRedax BRI, BIH He s IIb+ SITU, 39
fpadh! SHHTT BT, IR 9T ARBRI Bl <41, dl fhad-fhad $uv v TRARI &
R 971, 3R ygacigoric & fog <31, dI ygdacigoric ga-1 A& 8 141 & &
IHH 500 HRIG TUY GBI YT T&! Tl Tg 500 HRIE TUY MY HA T HAI? FETs
P BHM? Giell fidbel W A S18Ql vl B &7 el 36 ¥ed H dgs W =4l
Bl %8 o), O 9R 9ed 999 W fur k@t oY, 9 3Bk & S 8, 918 SER
F| S IS FE 2, 99 AN A §1 gR 9ed | I @b @l ot g8 7a 9 fb
TES W 3AUP TR B T2] 8 X2 21 39 TS P Mcilg-T H¥b Igi 3V o] Ja
die & f6 s At St & Raams @nT &) g1 @red 91 89 @ ge gA1d B8R
A BRA & 918 89 99 MY I f&5 ST &1 qS F1 T, i 519 3D Mretra
Y% g3, I 89 arl & fewd ot 6 aferg, #5811 goend gsl
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off SUUTafe : X1 ST, 319 3N AT BT
i} R 3vaTe : H Seal WH PR BT gl

T IR U dTe &, et W HiwT firel, 89 Iorifd wee 1 smRey g Aid)
ST Bl W geT H#3 g9 b oY ORI W SR U< AT U1, Hifh I S J TR
I ORI 9 S, df S FATHA TS G| FTEHE SR 4SS | a9d 81 g
BYGH BBl © & ORI 9%hd ANRT § Fhdl 8, b Ahd -Idl IR Y 81 S|
Ig HIF HY AT fb 39 29 § R Bl %l o+l U1 Hral 8, df 98 %
79T YT Bl g1 TSI Bl Q2 3R BIg <dT 7, df 98 SX U9 <dl 2] 39Ty
Y YT SR U & B o) sl WReR ¥ 7998 g off af forar-udt 4 9,
Rl a1 &9 S9UY 4 o1 98 W SR U< A o1 § 1 991 9% dEal of {6 R
S SYY H 71 37T Hel-d-dhel RAC gl IR.YH.UH. Bl HY9 sisdaled ¥ &, 98 W

afery, A T WIE 3N MY g Al 9gd PO Pedl A1, dfbd i 4 H s
deT AT & 3Mexvii Sicell Sil, Y 99 $8R 90 9, O § ¥ 9gd $ draar
o1l FEIfy g7 WY RIS H 35 ATl 81 MV &, I8 Sl & [ H AR 8199 4 o1, fagm
[T H o1, #3187 g8 IS Boraroi H1 A, a8i sfids] &I SIgaR] Wi W)
T § BT Gl Sy, fauer § FH1 9l 9, WHR B9 910, H6 s, gw o
T 954 (511 TP HATHRI Wl 9 Fgd STl B Bl Afhd &F WP U I
2, 89 U A & AIY AV & [P PR SART g fesT 29, dl 89 99 370 ©
IR ST BT BRIGT &, ST B BT BRG] 5l 3R BRI [ZgI 31aT 7 gal,
2 ISR R T2, A1 IS §H 310 FHaai df gfash T8 o ) F H My I8
3rdie ¥ fo H golc & WaeT™l & IR § S 91 SS18 ©, MY FST e o, I
IT UG SIfrg, S Aol & IR H Al G B 3R A Joic H AT I8ald Hl
IR aThs H 29 b fraH, T AR 39 I H AT B BT BRI, AT F MY
T G, AT S€ FR ORI Bl Igd-9gd g=udTs|

SHRIP. RAJEEVE: Mr. Deputy Chairman, Sir, we are discussing the maiden Budget
of the NDA Government. In the first sentence of the Budget Speech of the hon. Finance
Minister, he has used the word ‘change’. But it remains as a word without any implication.
We could not find any change of policies in the Budget of the NDA Government. It is as
same as of the UPA Government. We have seen respected Deputy Leader of the Congress
Party, Shri Anand Sharma, strongly arguing for getting the pattern of Shri Arun Jaitley’s
Budget.
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Sir, the former Prime Minister, Dr. Manmohan Singh, has ascertained that this is
the same pattern of his Government Budget. I quote, “This is a Budget which could have
well been presented by the UPA itself.” This is a comment of the former Prime Minister,
Dr. Manmohan Singh. Sir, the former Finance Minister, Shri Chidambaram, congratulated
Shri Jaitley for following his own policies. And the hon. Finance Minister did not hide his

awe for his predecessor with regard to fiscal consolidation.

Sir, whether this side or that side, both are actually two sides of the same coin.
Then what about the main beneficiaries and their opinion? The last issue of Outlook
consolidates the opinion of the corporate sector with regard to the latest Budget. Kumar
Manglam Birla says, “This Budget signals to investors that India is here to do business in a
stable and predictable way.” What was his opinion on the 2013 Budget? It was, “Inclusive
and sustainable growth.” What was his opinion on 2012 Budget? It will, “Send positive
signals.” Then the Chairman, HDFC says about 2014, “A good beginning”. About 2013
Budget, he says, “Asensible Budget.” About 2012 Budget, he says, “Areasonable, equitable
and balanced Budget.” The Confederation of Indian Industries says about 2014 Budget,
“Meets the expectations of the industry.” It says about the 2013 Budget, “We welcome
the Budget. It focusses on inclusive and sustainable human development.” Sir, I would
not like to quote all comments because of scarcity of time. The corporate world welcomes
this Budget and the earlier Budgets. But what about the opinion of other organizations?
INTUC, which is affiliated to Congress, was criticizing the UPA Budget; BMS which has
some ideological relationship with BJP, is criticizing the Budget presented by Shri Jaitley.
Sir, actually, Shri Sitaram Yechury, while participating in the debate on the President’s
Address, correctly stated that BJP has taken the baton in this relay from the Congress.
Now they are running as fast as they can to give more concessions to the corporate and
to give more sufferings to the common people of the country. That is the reality. Actually,
this shrinks our concept of democracy. In democracy, in the elections, the people, the
voters vote for a candidate who is representing a political party and a political party
represents an ideology and policies. Now we are elected to this side or that side. Both
of them are actually reflecting, actually focussing the same policies. This is the status
of democracy in our country. Sir, I want to add one more thing here, which Shri Naresh
has already mentioned. Shri Arun Jaitely tried to add some saffron cosmetics to the UPA
Budget. The Economic Times correctly gave a good title, “A Chidambaram Budget with
saffron lipstick.” That we have seen in this Budget, “A Chidambaram Budget with saffron
lipstick.” Sir, in macro analysis, the Government policies are only contributing to deepen
the economic crisis in our country. You are focusing on exports. The global meltdown

is continuing. So, the international market is shrinking. Then what about the domestic
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market? The purchasing power of a majority of the people is declining. It is true that the
income of the super rich has increased drastically. But they are not able to purchase for
themselves all these things. And they are focussing on speculative trade, currency trade,
stock market or real estate. Now, this leads to deepening of the economic crisis in the
country. The Prime Minister and other Ministers always talk about the Chinese model. Shri
Anand Sharma mentioned about the stimulus package. What was their stimulus package?
They were giving more concessions to corporates. But what is the experience with the
Chinese model? They are pumping more funds into the economy. They had increased the
public funding on infrastructure. But we are continuing the same fiscal policy. Jaitleyji is
also trying to continue the same fiscal policy. | am totally against the fiscal deficit mantra.
It is true that we should control the revenue deficit. But what about the fiscal deficit? If
we are using money for infrastructure projects, it will create more employment. People
will get more money and they will purchase more goods. They will go to the market and
the demand will increase. Then the production should be increased. This will create more
jobs and people will get more money. And this will give more momentum to the dynamics
of economics. But, instead of that, if you are sticking to the fiscal deficit mantra and
giving more concessions to the corporates, then, this will not help our country. You are
following the failed Thittooras of where financial institutions run. Sir, while the Finance
Minister was talking about the fiscal deficit, he was only confined to the expenditure
side. The earlier Finance Ministers were also concentrating on only the expenditure side,
cutting subsidies and cutting expenditures. How did the last UPA Government control
the fiscal deficit? They had managed it by serious expenditure cuts. While we are going
through the Budget Estimates, the Revised Estimates and the Actual Expenditure, we can
find out big differences. Fiscal consolidation should be effected through contraction of
public expenditure and not by increasing revenues, What is the present status of revenue
components? As per the answer given by the former Finance Minister in this House, the
uncollected tax amounts to more than ¥ 5.10 lakh crores. This is the same as that of the
fiscal deficit of our country. Sir, if they had collected these tax arrears, then, there would
have been no fiscal deficit. Using this fiscal deficit issue, they are going to cut subsidies
and they are going to cut expenditures. Out of these uncollected tax arrears, more than
% 75,000 crores are undisputed tax arrears. There is no dispute on this figure. It is true
that the Minister has now decided to formulate some mechanism for clearing all these
things. That is a good move. But out of these, ¥ 75,000 crores are undisputed tax figures.
The Prime Minister and the Finance Minister are always talking about tax terrorism, and
Anand Sharmaji also mentioned about tax terrorism. I want to know what the definition
of tax terrorism is and what their perspective of tax terrorism is. What does it mean? I

am totally against the way they are applying it. The Tax-GDP ratio in our country is only
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around 10 per cent. The Tax-GDP in England is 26.9 per cent. In Norway, it is 27.3 per
cent. In Denmark, it is 34.1 per cent. In Belgium, it is 25.7 per cent. If we can increase one
percentage of this, then, the Exchequer would get more than Rs.1.25 lakh crores. It means
that if we can change our Tax GDP ratio at par with England, then, our Exchequer will
get an additional tax revenue of around Rs.20 lakh crores. If we can change our tax GDP
ratio at par with England, then, our exchequer would get additional tax revenue of around
% 20 lakhs crores. If we can change our tax GDP ratio at par with Norway, then we would
get an additional ¥ 30 lakh crores as revenue. s it tax terrorism? Then, another statement
is in public domain in the Budget documents itself. Out of the 6,18,806 companies, for
which the tax return you have submitted, 2,84,069 have not paid a single paise as taxes.
Despite statutory tax ratio of 30 per cent, companies that made a profit greater than Rs.
500 crores at Effective Tax Rate (ETR) is only 20.97 percentage. Is it tax terrorism? Sir,
regarding on-line trading, if we want something we are going to the Net, to Amazon or
Flipkart. Are you charging any tax for that? Sir, coming to property tax, which includes
wealth tax, immovable property tax, estate, inherited and gift tax, Jaitleyji, this property
tax constitutes only 0.40 of the total tax revenue. Nirmalaji recently went to attend the
BRICS Summit. In BRICS countries, the average is 4.85 per cent, in G-20 the average is

7.6 per cent. Is it tax terrorism? Following Mr. Chidambaram, Jaitleyji also...
(MR. DEPUTY CHAIRMAN in the Chair)

MR. DEPUTY CHAIRMAN: Yes, Mr. Rajeeve, please sit down. The Finance

Minister has to say something.

SHRI ARUN JAITLEY: There is one difficulty. At six o’ clock there is a guillotine
in the Lok Sabha. So all the Cabinet Ministers will have to be there. If the hon. Members
agree, [ will go there. Najmaji will go there. My colleague, Shrimati Nirmala Sitharaman
will be here so that the proceedings are not disturbed. So for about ten to fifteen minutes

we will be without a Cabinet Minister here.
MR. DEPUTY CHAIRMAN: That is okay.
SHRI P. RAJEEVE: But that is not the precedence.
MR. DEPUTY CHAIRMAN: No, no; you listen to me. MoS will be here.
SHRI P. RAJEEVE: At least one Cabinet Minister should be here.

SHRI ARUN JAITLEY: We can ask Najmaji to be here.
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SHRI ANAND SHARMA: Dr. Najma is not a Member of the Lok Sabha. She does

not have to vote.
MR. DEPUTY CHAIRMAN: If there is a cut motion, then, she has to be there.

SHRI ARUN JAITLEY: If there is a cut motion in her Ministry and if she is not

present...

MR. DEPUTY CHAIRMAN: I will explain. You should understand. You were also
Government. If there is a cut motion, then the concerned Minister has to be there. I hope
you will agree with that. MoS will be here for about fifteen to twenty minutes. All right,
you both can go.

SHRI ARUN JAITLEY: Thank you. I am grateful, Sir.
MR. DEPUTY CHAIRMAN: Now you please continue, Mr. Rajeeve.
SHRI P. RAJEEVE: Actually I am going to the main point.

MR. DEPUTY CHAIRMAN: It will be recorded. Shrimati Nirmala Sitharaman is a

very efficient Minister. She will take notes.

SHRI P. RAJEEVE: Yes, she is a dynamic Minister. But, Sir, Shri Anand Sharma
mentioned about the retrospective taxation. I am surprised. When Mr. Pranab Mukherjee
was Finance Minister -- and who is now the hon. President of India -- at that time both

Houses passed the Finance Bill along with a clause for retrospective taxation.
[THE VICE-CHAIRMAN, (SHRI V. P. SINGH BADNORE) in the Chair]

But Mr. Chidambaram had taken the charge as Finance Minister. He had constituted
a single man Committee. Both Houses passed the Finance Bill with the clause,
‘retrospective taxation’ but the Minister appointed a single man, Parthasarathi Shome.
On the recommendation of a single man Committee they over-ruled the decision of this
Parliament in the both Houses. I think, Anand Sharmaji remembers that. You mentioned

that. Mr. Chidambaram over-ruled...

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): There are two speakers.

So just adjust, but there is no problem.

i Toha YA (ABRTS) : W, Bl Bfeme fifRer &1 a1 garsul ...(@aum)...
BT SI $ I R BRI ATh H &F PR od Il ...(TILH)...
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Soauree (A A Rig ge4Y) : 3y I8 921 9, 39 G4y § 91d 8 TS B
... .

1t AT I @A (U7 : YA Sfl, §9 e H GRI 1 8] GBI B ..(TITEH)...

SHRI K.N. BALAGOPAL (Kerala): Sir, my friend has lost two minutes. You have

to give him two additional minutes.
SHRI P. RAJEEVE: Sir, I lost two minutes.

Syaureger (st AR Rig 9e4R) : 3mud 96 arell B ff &9 @ Bl
...(FGHT)...

SHRI P. RAJEEVE: No; because of this ritual, I lost two minutes.

Sir, UK had already implemented retrospective taxation in 2008 dating back to 1987.
If they can, why cannot we? Now, Mr. Jaitley is not ready to implement retrospective
taxation. Then, Sir, how can you brand this as tax terrorism. Actually, by quoting this tale,
the Government is trying to give more concession to corporate. A corporate bail in this
country has, on an average, received X 7 crore every hour or ¥ 168 crores everyday in the
form of write off of corporate/income tax! This is the status of revenue foregone in our
country. This is in your budget documents. As per this budget document, the provisional
write off for corporate is ¥ 5,72,922 crores. This is higher than your fiscal deficit! If

you calculate this for the last nine years, it is ¥ 36.5 lakh crores i.e., 36.5 billion rupees.

On gold and other jewellry, the customs duty write off, if you take that 36 months
figure, is ¥ 1.67 lakh crores. This is the write off of customs duty on gold, diamond and

jewellery.

While replying to my question in this House with regard to revenue foregone, the
hon. Minister stated that all these incentives are for creating employment and for boosting
economy. Sir, giving all these concessions, corporate share to the GDP has improved only

by 5 percentage points in 20 years or 15 per cent.

Sir, after 1991, all Governments have been favouring FDI and corporate. We, the
Left, have a consistent position in this regard. At times, we have been mocked by you.
Yes; you can ignore our concerns. But what about your own ideologue? Shri Jaitley is
not here. But, Nirmalaji would have read two articles written by your own ideologue,
Mr. Gurumurthy, in the New Indian Express. Sir, as per Mr. Gurumurthy’s analysis -- it

is not our ideology; he is your own ideologue -- after giving all these concessions and big
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credit from banks, it is more than 47.6 lakh crores! So, FDI and corporate have created
just 2.2, million jobs in 20 years since 1991. This is Gurumurthy’s analysis. Two
decades before 1991, without giving any concessions, private sector corporate added
2.7 million jobs and public sector corporate added 12 million jobs. It was five times of
the annual growth rate in the corporate sector in the post-reform period. This is the
reality. This is your own analysis. This is Gurumurthy’s argument. Sir, on the other
hand, Indian corporate constitutes a Sth of the world billionaires with a tally of 70. Sir,
there were none in 1991. After explaining all this, Jaitleyji or Nirmalaji, your friend
and ideologue, Gurumurthy asked, ‘Will the General Budget look beyond corporate
sector.” But, Sir, this Budget is intend to protect the interest of the corporate ...(Time-bell
rings)... Sir, I am entrusted to speak for 18 minutes. I lost two minutes. So, I will take 20

minutes.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Now, you take two

more minutes.
SHRI P. RAJEEVE: Twenty minutes.
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Two minutes more.

SHRI P. RAJEEVE: Sir, 18 minutes for me and rest is for other speaker. As I have

already lost two minutes, so I will take 20 minutes. There are 5 minutes more.

Sir, this Budget is proposed to follow FDI in different sectors. Since 1991, all Finance
Ministers have been trying to attract FDI. What is the reality? Forty-four per cent of FDI
comes from a small country of Mauritius! Only seven per cent comes from the USA
and less than ten per cent from Europe. What is the reason behind this? It is the Double
Taxation Avoidance Treaty. Are you ready to revisit the Double Taxation Avoidance Treaty
with Mauritius, Singapore and other countries? That is my question, Sir. By allowing
49 per cent FDI in Defence sector, foreign companies are getting a controlling stake in
the Defence Production Enterprises. It will be detriment to the national sovereignty. Sir,
on intensifying inequalities, already our learned colleague also mentioned. The National
Sample Survey Report, the monthly per capita consumption of the top 5 per cent is nearly
nine times than that of the bottom 5 per cent. This goes up in the urban areas. There, the
average consumption by the top 5 per cent of the population was about 14.7 times than
that of the bottom 5 per cent. As per the U.N. Report, the top 10 per cent own 53 per cent
of the country’s wealth while the bottom 10 per cent own only 0.2 per cent of the wealth.
This is the reality, Sir. But, we could not find anything to address this issue, to reduce the

inequality.
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Sir, inequality is against the concept of growth. If the income of the majority
is squeezed to feed the rich minority, how can they contribute to the growth process?
I hope, the Finance Minister and Mrs. Nirmala would have read the recently published
classic book, ‘Capital in Twenty-First Century’ by Thomas Piketty. It is a wonderful book.
Piketty is not a Marxist, he is a Keynesian economist. He correctly reveals the inequalities
existing in the globalised world and I request the Minister to read that and try to address

this issue.

Sir, the total subsidy share in the Union Budget was 17.71 per cent in 2012-13 has
declined to 14.5 per cent. We are continuously demanding to revisit the pricing policy of
petroleum. As per the CAG Report, the present pricing mechanism benefits Rs.50,513
crores to the oil companies during the five years from 2007 to 2012. I would not like to

go into details.

On the agricultural sector, the BJP’s manifesto is there; it is for cheaper agricultural
inputs, strengthening and expanding rural credit, welfare measures for farmers above 60
years in age; we could find nothing in this Budget Speech. Sir, education and health is the

most neglected area in this Budget.

We are strongly opposing the Government’s proposal to do disinvestment in the
PSUs. The PSUs have a cash reserve of more than Rs.6.5 lakh crores. Also, Sir, the
people of India have been struggling because of hike in prices of essential commodities.
Education and healthcare expenditure of the people is also drastically increasing, but this
Budget has failed to address this issue. They are following the same anti-people policies
of the previous UPA Government. This Budget clearly shows that this Government is of

the corporates, by the corporates and for the corporates. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI V.P.SINGH BADNORE): Shri A.U. Singh Deo to

make his Maiden Speech. How many minutes would you take?
SHRI A.U. SINGH DEO (Odisha): Sir, fifteen minutes only.
THE VICE-CHAIRMAN (SHRI V.P.SINGH BADNORE): Fine.

SHRI A.U. SINGH DEO: Mr. Vice-Chairman, Sir, the present Budget, presented
by the respected Finance Minister aims to revive the growth and curb expenditure and
borrowing. It points to the right direction. Upholding the fiscal deficit of 4.1 per cent,
inherited from the previous Government, the Budget outlines the fiscal deficit in the

coming two financial years of 3.6 per cent for 2015-16 and 3 per cent for 2016-17.
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Sir, the intent of the Budget is definitely noble. However, what it lacks is a suitable
growth orientation. It continues with some of the policies of the past Government.
However, it has not brought in adequate structural reforms after the pitiable state of the
economy in the recent past. Overall existing Government policies should be replaced
with innovative and concise policies. That is what this country requires. Keeping in mind
the Hon. Minister’s proficiency and competence, I would have expected the Budget to be
more focussed, reform active and growth oriented. However, no major structural reforms
conducive to the existing situations seem to have been brought in. While it portrays a
framework, what it does not reflect is the exact implementation methods for the same.
While I believe it is an ambitious effort, I would think it to be a baby-step towards the
much-needed larger goal of fiscal consolidation. But, Sir, Rome was not built in a day, and

we must give our competent Finance Minister more time.

Sir, under the current Budget, to obtain the fiscal deficit of 4.1 per cent, three
things are of utmost importance; to curb, maintain or even reduce inflation rate in the
country; to ensure the expected expenditure does not exceed the estimate; and the
revenue is as per the estimate. Further, a lot of reliance is here on the Government’s
ability to collect taxes, ensuring timely and honest payment by taxpayers, and correct

the tax evasion scams that have been happening in the past. It is a daunting task. 9%, #

T I&TERVT <1 d1g M R 98 I8 & b =i av 2011-12 & WEHSH 31 vagsred
P Y FEIR BN, Al AMIDT Il el b AR A RIT THRAT 3 Fehell 872 The

tax revenue collected was 5.22 per cent lesser than the Budget Estimate. That means,

Rs.34,629 crores. In borrowings, there was a substantial increase of 25 per cent as
compared to Budget Estimate. The difference is, Rs.1,03,173 crores. The expenditure
increased by 3.71 per cent. Sir, as this happened, the fiscal deficit in the year increased

to 5.7 per cent, significantly higher than the estimated Budget of 4.6 per cent as shown
in the Budget. I I8 TG 9 doic H 7 81, 391 #1 Sl &1 4|

R, W TP AR S & AR 98 I8 & [ 89 <@ & & [P Sl b Jbrael BUY
B deg BH BN Tl ST X! 81 Y8 gAR RARIST & fog §9 &1 89 fa<er § Bt
AT | el $HIE PR &1 Iy &R o Ugldl, SIoTel 3R ga’l Aol & &M ded
21 3R STl T SISl & <M §¢ al AThe § 8% dIol & I 9¢ S 81 89 39 beld
PR P SR B IR MR 8H YT oic Bl SFAHeIH Sl &, dl I8 B 8
AT &l

/R, O #50 St 71 20 W@ § &Xa WM & fog 100 e vuy ey §1 98
g5 folaRel UM 8 3R 89 $HdT G™F &-d ol While this is commendable,
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one of the biggest problems glaring the country in the face of reality is that of women
safety. Crimes against women are highly on the rise. The reporting of incidences of
rape, not to mention other offences of immoral trafficking, incestuous acts, dowry
deaths, have increased by 35 per cent in the last one year. However, the Finance
Minister, in his Budget, has made a meagre allocation of Rs.150 crores to a scheme to
increase the safety of women in larger cities. As I understand, the word ‘larger cities’
has been used. While I understand the Finance Minister’s stance of various allocations
being made on pilot basis, considering the vast population of women in the country, I

would like to ask, &IT T It & forg 3 150 B S B! 27 Is the safety of women

negotiable?

TSR doc¥ HIS Ucd $) g & oy, f2 &9 99 ™[ <d 8, JoRm 4
200 RIS Ay M7 &1 ST ff A A IR & forg fay g € ik ag o Rk aoik
frdts & forg fay 1w 21w Bt Rids 7 okl 781 Bkt €7 S= @ sIs i
T 27 S R IR doik RIS # g €, 9 BIdt il # oft gt €1 7 o
HAT St A ST =g 6 et RS @l Fi Bie faar 711 87 $9d! R WA 872
g8 gdd| The ruling manifesto speaks of important schemes for education, health and
drinking water. SCTdRTT BRI & SR JeTHHAT S o ggd Al NHAF B of b 84
provision for sanitation facilities for women Eﬁ'ﬁ, B BN H 91U%d %ﬁ'ﬁ, BY ol 21
TARH B, olfpT T8 AT YR 81 8l qabell, Rifh $h g Brg==d H3l Sl gIRT
U ZIRRIA Sihd goie f&am M1 81 e YRT I, T wxdf QeI b
g, 39 W WRd & fry, e eRedsr & 1y 4,260 axrs vy iy g E)
el § 5 I8 991 989 &9 T, SUBI 9T IRy, difh Sa- W WA Bl
AT TE] B ARPR A8 & b qv <91 § 2019 T AMCIT &1 BM B A,
fe # wwerar g 5 &9 ga % T8 a9y, afcds 39 UEel HR Bl BIRET
PR FMRYI Qe 3R AT | SIA1 =g fob dd e s iy Aregfie Ruan
TP are they inclusive of the drinking water and sanitation facilities that the P.M.
has promised? Will there be a redressal mechanism in place for those aggrieved for lack

of these facilities With the history of corruption and instances of money flowing into
the pockets of undeserving and dishonest, I hope the Government will have an airtight

mechanism to check financial allocations.

The Central Government in its Budget allots funds to the States under various
schemes to be released to the States in a timely, adequate and responsible manner. During
recent years, however, the Central Government has been resorting to sizable plan cuts
which adversely impacts the health of States and implementation of the schemes. So,
under the Accelerated Irrigation Benefit Programme, the State of Odisha, for instance,
received only ¥ 38 crores as against its actual expenditure of ¥ 1084 crores. ST PI<T,
¥R For 2012-13 again the State received only X 15 crores during 2013-14 as against its
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actual expenditure of ¥ 967 crores. Under MNREGA too the State received only I 757
crores against the Central approved share of Rs.1363 crores during 2013-14. Thus, the
State’s fiscal condition and implementation of the on-going socio-economic development

programme get adversely affected.

AEIGY, § UH 910 & [V BIg==d HT S & IRI% Ho b 3y R 3
iR ISt IR 31 U ﬁsﬁa%w% nfeem, SIRES, BUNTE, U relatively rich
in mineral wealth &1 9gd fa=i & &9 77T o< %8 ¥ & &ART a8 Rdom offw fRd
gee! Bl MY SIM&R 2 B8R fh 3R 2012 9 3N A I BRI $IY W S &I
AT 81 XBT 8, RlfPp AR MTee] S=pIoT el Bl Ts| $H S=hioT HR-AT ST ST g
A HIe A3l St Bl 39 d & oy eare <91 {6 9 9 | o Y 21 Ud iR
Fe 2 5 e # o8 a9 @rT €, A1 g, Rd U g9IRI A1 €1 They
control many mines in the State of Odisha. AT FART I IRHR Awel Ta-HC ¥ I8
et & ug Wi &) ® o g6 wfteH € 9w, a1 degd Taede a9t R, U AR
RERT Y2 ¢ Bl 3! 3768 B9IRI RIS | ©, S U ofdd & $HUR 8, I9d HUX
T W TR T 1 AR NfEe WRaR agd a1 9 ax W& 281 39& foly 89
Wﬁ\?ﬁ @“IGIT&%T gfpa 9 WX &gH 211t is not Odisha specific. It may be

also required in Jharkhand and Chhattisgarh. You might inquire into the matter and

make a principle rule on the issue.

AR, U Al 8 b g9 el &b 1 fbdl a7 7 91 HRal U bl AT [b Tadbelay
wikeaer ifSem # 2015 # 79T SO, R d &9 | &H fifty lakh people come and

visit Orissa in this month. The Government of Orissa has requested for Rs. 1,397 crores
to augment this festival. We request the Finance Minister to look into the matter
because the request is being made since May 2013. 21€T SH®! <& | Jg§ AR < DI
Teh WM 21 F8i 9ga el o 81 gRST &l efee | I8l di-dareli Jrg @R 31 &
3R ITH! g8t I@ gRiFHd i 2

W gF AT TRI9 & 3R g8l B1i) o fdell € ufac! orgd &, S9foTT Uelel heT)
wol' gd e =feul Suel R U €1 sl BAR WY el 8, Sl SHbl
FIfAHTE X 6 BN We @l I8ed I fFd g 2w 9 aded 81 o h 81 Us
2 AT 7199 8, RTa®! aog & I8 89 T8l Al Bl I hope the hon. Minister and the

Government will consider that States like Bihar and Orissa get this benefit of a ‘Special

Category State’.

Now, I come to introduction of Goods and Service Tax (GST), which replaces all

existing indirect taxes on goods and services with one single tax, thus lowering the tax
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burden. The decision of the Government to introduce and implement the GST will unify
29 States of India into a common market to boost revenue; and, at the same time, it will
make easier to do business. However, the Budget fails to lay down a clear roadmap for
implementation of the GST, which would have been a welcome gesture. The Union
Government had assured to compensate the State Governments for loss of revenue due
to reduction of Central Sales Tax, until the implementation of GST. Accordingly, the
GST was reduced from 4 per cent to 3 per cent and from 3 per cent to 2 per cent in 2007
and 2008 respectively. The State of Odisha however received only I 256 crores towards
compensation, against the loss assessment of I 644 crores. T A 9 =l e Y&t g,
gId] IR Bl SR Bl

TR, NoId Bl goIc U & Eal 2 and I would just touch on the subject.

YeTdsT § Uifthe &l de™T difiey 3R TRIUAST BH He- difieul However, the
Government seems to have taken an easy way out by increasing rates, without any

serious attempt to reduce costs by removing inefficiencies in the system. |, BHR

ST Yo BT ¢ WRAT Uifhe B, Sdfdp HHATST BT 40 GR¥C UIfhe Bl ...(A9T Bt
He))... A1 89 Had fedel iR @ ISl & 9gM & 7 |, dive Rede i)
g9 &g o fITPE-”Q, S 89 <o T8l 2l The Finance Minister has expressed his

helplessness over his inability to substantially cut tax rates or increase allocation to

much-needed social sectors because of lack of availability of resources.

R, § A &1 7o gaergd o1 el S5 $hd fSUIeHe H, under the
garb of life-cycle cost method, the Ministry of Defence has bought air defence
platforms at almost 40-50 per cent higher prices than the lowest off-the-shelf bidder.
This is because none of the other costs associated with LCC -- such as, supply of spare
parts, fuel efficiency, technological amalgamation -- are contractually binding in nature,

thereby creating an excess expenditure of thousands of crores.
AR, MG H 7T § ...(A B ")

Suaureget ( f.qt. Rig 9e41%) : 3 g1 e iR o <fifSiul e uesE faee
AT 9, d7 Usg fA-e 81 7T €1 319 &1 e 8k o ofifvTul

#t v.g, e faa : W=, § gfg A 3R I There is a proposal to increase in the

FDI from 26 per cent to 49 per cent in Defence and Insurance sectors.

Sywureael (it f.dt. Rig 9e4R) : 37@! I8 Fe+ | ot 2

3t vy, R fea : 9%, B 49 WRIT AMUM? 18R | A B 25 | 49
RAT THITT 3R dheldl © 7 SfSIT Ta-He hI? I BIdT 8l &, I8 &I el Ahdl
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IR Blg BN $-AC B, dl 49 TRIC o b U STHT gifed <7 TSl T4
g MY 3 S HHfat €, S gfear § 9=t €, S #, they are 100 per cent

owned by foreign investors. They come into India, they sell in India and they make 100

per cent profit. So, why should he come and give you 49 per cent when he owns a

company 100 per cent and making a profit of 100 per cent? Jg | I aTell 919 Bl

B9 <@ W8 © & S Wl STdwHe BId1 &, 98 dicicyudl Wlfhe & Il 8
Sl WRBR AR 8, g8 3feX YR 8l Sl 8, 3797 HaR 3 urfergr™e A, TH.Ta.T.
A, 3R I TG B STAIHE 8l ST 81 31T JLOLUL. B ARPR 2, Hel ZUL.T. Bl
WHR A, I AN U TRE HT STATHS BT o Ol gl § g #A1 St & I8
?ﬂ—jﬁﬂ P fd there should be promotion of an equitable society and an equitable
development of the county. ¥R, Ud TRAT T, PIaTElel, IR, HRIYS—H.41.F.
TRAT — 98 [ad N9 GRAT 21 89 9 T I 3f¥h J9I § AR F 91 3 &,
Wfp & P T e o9 89 .. AR I A I8 © P 8 Ui 9 H g9
BOIN W UV fSU ST 1t is the most poorest region in the county. There is no doubt
in it. I invite the hon. Minister to come and have a look at that place. U QE‘T IJs-
JITR X A8 ©, Sl B WH 8 | 8l <, 98 17 AT 9 I <8l gl Sqh
forg Y Radve &Y T 21 ofh 39 1T &6 w1 | wxis vuy Ry U R W,
STea] WH HYT DI BIFRET B BT g, please bear with me.

TN, A9 F AfEhol BTl B IR & Ha-T argdl E-;'I The last UPA Government
announced 59 new medical colleges in the country. 3 new colleges in Odisha received
approval earlier three year. What has happened to them? On the gound, there is no
work. No medical college has been started. =T %, fopa=m U %, Cer) éﬁ, Dd Yo
B, 1 G ULY. WRHR AT 3R g8 whid Wt A1, g8 H M99 ST =redn gl W,
3T SME.SME.TH. T I T, 3ifcd e Sieye offp afewa dAfsdnT T W &,
NS9SS § W2 E- wIsw #3) g8 99 ¢ I T H 9% S arean g b eni S
BIARTS &, ¥ped &, NTH Ugls Tl grl, f9 AReR 81 8, 8l 9ed ¢ §U
FHRI A 93 TEd T, 3¢ oy I8 IWHR T B T&T 27 T T Il ¢ W 8, we

are very happy that they are giving us new institutes. But, what about the absolutely

rocky mechanism of running schools in this county today? Sir, I am finishing now.

Sir, now I come to retrospective taxation.

Jurree (o 9141, Rig 98+R) : fifeen & IR H oo gaN Wied & fofg
Blg <yl

it Ty, e R : 98 999 Tod I 81 1t is a disincentive for getting foreign
investment. 351 d1.91.41. ARPR B, 98 o AW 8, Pl WHR ool i, ZLULT.
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IRGBR 3T ST, they will look at it in a different manner. This can be misused. I don’t
think this provision should be there at all in the country. Sir, I am concluding now. |
UIYee Bl & aR H el aredl gl 4 9T 34l dicl %8 ¥, S g1 A<sT el
ISrIT ATl A9 7T @rer gered 4a1 #R ATy, Rl Sl 9T oiifory, it will

never be enough. Indonesia, which is the biggest Muslim country, has established
population control. Why can’t we do it? This is something which needs to be looked

into by the Government. It is very easy. The formula lies there.
THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.

SHRI A.U. SINGH DEO: Sir, I am concluding now. To conclude, Sir, I would
say that the Budget includes measures to support faster economic growth. It would be
unfair to say that it is an unsatisfactory Budget. However, we would have liked to see
more than just intent on several areas such as GST, DTC, retrospective taxation, details
for achieving the fiscal deficit targets, etc. There are many progressive and far-sighted
policies and changes in the new Budget, which I believe, if implemented properly, will be
an economic changer. I know that the Hon. Finance Minister is proficient and competent

to set right the economy of the country. I wish him the best of luck.

SHRI H.K. DUA (Nominated): Mr. Vice-Chairman, Sir, it is an interesting debate
that has been going on for hours and it will continue tomorrow. I will pick up an aspect
which has not been touched so far. A chunk of the Budget relates to Defence. Sir, it is an
interesting situation in the country that the Defence Minister is also the Finance Minister.
It can be used very creatively. But I find from the Budget and the allocations for Defence
that while the Defence Minister has been demanding greater allocation, Finance Minister,
Arun Jaitley, himself has been cutting into that demand and reducing the expenditure. I
don’t know on how many projects and how many schemes he has been conservative and
become more pragmatic. I thought as a Defence Minister, Arun Jaitley should be more
demanding, and, as a Finance Minister, he should be less restrictive. But, he must be
having some compulsions.

The Defence expenditure should be related to two specific factors -- one is the
present threat to the country’s security and the second is, what is the likely scenario over
the next few years and how far we are prepared to meet the future threats. Unfortunately,
no Government, in the past or till now, has really spelt out its own assessment of threat
perception to the Defence forces — leave aside to the country -- that this is the threat
perception over a period of time and this is what we are going to do. That will help the
Defence forces, if they do it. Even now it is not too late; and it helps the country to prepare

in advance, allocate resources, make plans and make preparations.
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The security situation at present is not congenial for us, we continue to face two
front situation -- in the West from Pakistan and China from the North. Both are nuclear
powers and both are not well disposed to us as it is often comes out in public statements.
Along with these, there is threat from terrorism. That is an additional threat. The country
would like to be assured that this kind of Defence Budget ensures the kind of security

required in this kind of environment.

Sir, the increase in the Defence Budget is 12.4 per cent. It is hardly an increase. It
is almost peanuts. A chunk of it goes to increase in the salaries and pensions; and a very
limited amount is left for fresh expenditure. A altr Rupees five thousand crores have been
provided for modernization, badly needed by the three Services. We are not having the kind
of technology which a country like India should be having, with its ambitions to become
a major power of 21st century -- political, economic, military and even nuclear. This
% 5,000 crore for modernization is a very limited amount which the Finance Minister
has provided for. This needs to be relooked even under the present economic

circumstances.

Sir, particularly, we need to attend to the needs of Air Force and Navy. I will
particularly emphasize the Navy, considering how China is venturing into the Indian
Ocean and developing its Navy, Blue Water Navy, to reach right up to African coast.
They have got a base south of Burma; they have facilities in Sri Lanka, and in the Indian
Ocean they are reaching otherwise also to Gwadar, which port they have developed for
Pakistan — basically for themselves —and they are also trying to avail facilities in Seychelles
and Eastern Coast of Africa. The threat to India’s coast can be come considerable over a
period of time. So, we have to spend more on the Navy. We have a new aircraft carrier
which was welcome and much more needs to be done to make it a more effective Force.

Sir, in the last two years, the Navy has suffered as many as 17 accidents.

And, some of our ships, particularly submarines, have got damaged; our effective
submarine strength has got depleted in a way. That needs to be strengthened rather
speedily, because otherwise, it would be a dented Navy trying to meet developing threat.
Of the enquiries which have been conducted into the naval accidents, only four or five
have come to some conclusions; all others are still going on. I want to know, why these
inquires, in a vital area should take that long. I think, the Government needs to look into

why Navy should take that long to finish its inquiries and take necessary steps.

Sir, there are many plans which have not yet been implemented. We did provide
for another strike corps for the Eastern sector to meet the Chinese threat. There is a need

for a second strike corps for the Western Sector. I don’t think Parliament will grudge
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sanctioning extra money for doing that kind of an exercise urgently because it takes about

five years to develop a strike corps.

Sir, the Naresh Chandra Committee Report, recently, is said to have recommended
three new commands to meet new kinds of threats. One is, aerospace command; another
is, cyber command. We face considerable threat from the Chinese, and it can be some
others also, who could launch a cyber attack on our facilities, which can be dangerous
and which can immobilize our capabilities. The third command in the Naresh Chandra
Committee Report, which has not yet been made public but which everybody knows as it
is fairly open, was that there should be a special command to counter terrorism. What it
should do, how it should do, that we don’t know, but there should be a separate command

to counter terrorist threat coming from outside, which, for us, is a major challenge.

Sir, there is another proposal in the drawer. Over the years, no decision has been taken
and it calls for it, one way or the other. The Kargil Review Committee had recommended
a Chief of Defence Staff, who could integrate the working of all the commands under
him. Now, that kind of a proposal is urgent. Most countries have gone in for a Chief of
Defence Staff. We, with the large Army, a fairly large Air Force and a fairly large Navy,
which is yet to be modernized in many ways, need a Chief of Defence Staff who could
integrate these forces. Who it should be -- whether it should be, at times, the Army, the
Air Force or the Navy -- all those kinds of things could be worked out but there should be
that kind of a set up where integrated, coordinated decisions are taken without delay. Of
course, it has to remain accountable. (Time-bell rings) I will just take a couple of minutes.

Sir, I am conscious of the time factor.

Sir, the Budget provides for I 1000 crore for one rank-one pension. It goes some
way to meet the demand of ex-service personnel, but not all the way. I think, it is better
to be through with that problem, which has been hanging fire for a long time, as it affects
a large number of people who have retired and who think they have been discriminated
against in getting the pensions. What else do we need to do? It is a long list, but I won’t
take that much time. Maybe the Committees could take time and maybe we could talk
about it when a regular debate on Defence is held, which is unlikely during the next couple
of Sessions but I don’t find this Session providing for a debate on the Ministry of Defence.
This allocation that is there needs to be relooked and possibly, some rearrangement can

be made in the figures.

Luckily, this Budget is possibly valid for the next eight months. Maybe, the Defence

Minister or the Finance Minister is working out on an eight months’ time scale. But, in
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the November Winter Session of Parliament, if they come with Budget, they should take
care of the kind of threat, the kind of expenses we ought to incur and we are not able to
incur by November Budget, in case there is one. And I plead this should be relooked into
and let there be a supplementary Budget in the Winter Session of Parliament. I am sure,
Parliament will not deny the Defence Minister or the Finance Minister the funds required.

Thank you.

SHRINARESH GUJRAL (Punjab): Sir, I rise to support the Motion and compliment
the hon. Finance Minister for presenting a balanced yet progressive Budget under such
adverse conditions. Please consider the legacy that he inherited, an economy which
had totally lost steam, a manufacturing sector which was showing a negative growth
rate, double digit food inflation, progressively high unemployment, tax terrorism, crony
capitalism, misuse of agencies like CBI and IB for political sustenance and the feeling
of despondency all around. Hence, it was not surprising that the people of India gave
an absolute majority to the BJP and NDA after thirty long years. Under these difficult
circumstances, within forty days of assuming office, Mr. Jaitley with this Budget has pulled
a rabbit out of the hat and deserves the nation’s applause. So, what impresses me most
about this Budget is a fact that he has increased the Plan Outlay by 26.9 per cent and, at the
same time, announced an Expenditure Commission to suggest ways and means of cutting
the Government’s flab which was long overdue. Sir, these steps would go a long way in
pushing up the growth rate and controlling our fiscal deficit in the future. Sir, the previous
Finance Minister in order to show a healthy fiscal deficit resorted to window dressing in
a big way. He postponed subsidy expenses to the next financial year, stopped payment of
duty drawbacks to the exporters, income tax refunds were also stopped for many months
and he preponed income by making PSUs declare 5 to 600 per cent dividends thereby
severely impacting their health and future growth. Nationalised banks were forced to lend
lakhs of crores to some of the favoured cronies and all these loans have now turned to
NPAs seriously impairing the health of the entire financial system. All this left very little
headroom.for Mr. Jaitley to manoeuvre without causing an alarm in the financial markets.
Sir, Mr. Jaitley has wisely decided to recapitalize the nationalized banks in order to bring
them at par with Basel-I1l1 norms. He has announced that their equity will go up by ¥ 2.40
lakh crores in stages. He has further emphasized that the equity would be infused by retail
investors while, at the same time, the Government will keep control. The hon. Finance
Minister has made the PSUs role in growth very explicit by proposing that they would
invest ¥ 2.47 lakh crores in order to create a virtuous investment cycle. Mr. Jaitley has

allocated an amount of ¥ 37,800 crores for building highways and State roads so as to
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initiate development of expressways in parallel to development of industrial corridors.
Rupees five thousand crores have been allocated for warehousing to strengthen the
infrastructure for scientific storage of foodgrains and perishables. In addition, an amount
of ¥ 2,000 crores has been earmarked for food processing. Sir, this would certainly help
contain normal rise in prices of fruits and vegetables during non-produce season. After
many years, attention has been given to the agriculture sector. The Finance Minister plans
to finance five lakh landless farmers through NABARD. Adequate institutional finance
has been provided for both long- term and short-term needs of our farmers through
NABARD. In order to ensure that our farmers do not have to run to moneylenders,
he also made provision for their immediate needs. Irrigation too has received the Finance
Minister’s attention as two-thirds of our agriculture is still rainfed. He has proposed
an initial sum of 1,000 crores for creating the infrastructure for rural irrigation

schemes.

Sir, he has set aside ¥ 10,000 crore for startups in the SME sector. Excise duties have
been reduced to give impetus to manufacturing sector, apart from allowing manufacturing
units to sell their products through e-commerce platforms. For greater participation of the
SMEs, the investment allowance threshold is proposed to be reduced from 100 crores to

25 crores.

In a major boost to urban development, the budgetary allocation has been raised by
133 per cent from approximately I 7,500 crores to over ¥ 17,600 crores. This includes

more than ¥ 7,000 crore for 100 new smart cities.

Sir, of late, our savings rate has been stagnant. By increasing the income tax
exemptions, he is making sure that the man on the street not only has more money in his
pocket to spend but also has the incentive to save. It is savings that convert to investment.
Yet, our domestic savings rate is not high enough to meet our investment requirements.
So, wisely, the hon. Finance Minister has made it easy for the FDIs to step up their

investments in India.

Threshold limits have been raised to 49 per cent in Defence and Insurance sector,
and, 100 per cent in e-commerce. Sir, you would recall that till 2009, India was a favourite
destination for many global giants that were looking for an alternative to China. They
wanted to set up manufacturing plants as well as back offices in India. However, the
announcement of retrospective taxation, GAAR, and the transfer pricing hassles startled
the multinationals and they started applying brakes on investments here. The hon. Finance

Minister sent a soothing message to the international community that they would have
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ease of doing business in India, and, they would not be subjected to tax terrorism in

future.

Sir, India is one of the largest importers of defence equipments. For years, we have
been happy to import bulk of our requirements but have refused foreign companies a chance
to set up manufacturing as well as assembly plants in India. Sir, personally, I wish that
this limit had been raised to 51 per cent because only then serious transfer of technology
would take place. However, the Finance Minister, who is also the Defence Minister, has
perhaps decided to tread cautiously into this uncharted territory. By strengthening and
empowering the Income Tax Settlement Commission, the hon. Finance Minister is giving
a chance to our businessmen to come clean, and, the Government can mop up the much

required revenue from approximately 4.91 lakh crore stuck up in disputes.

The Kisan Vikas Patras will help channelize money to the economy, which so far
was going for the accumulation of gold, thereby severely impacting our Current Account
Deficit (CAD). The disinvestment target of ¥ 57,000 crore would certainly help in
reducing the Government’s borrowings, which, in turn, would ease pressure on our banks
to lower interest rates and create room for the private sector to borrow at sensible rates
of interest. Sir, India is a unique and diverse country with history dotting every nook and
corner of our land. Yet our tourist arrivals are only one-tenth of that of China. Tourism can
potentially be a huge foreign exchange earner as well as a massive employment generator.
The hon. Finance Minister has wisely laid emphasis on this much-neglected sector by

providing Rs. 900 crores for tourism promotion, apart from easing the visa regime.

Sir, all this means that Mr. Jaitley has taken care of both the demand as well as the
supply side in order to kick start the economy, which I am sure will lead to an accelerated

growth rate, job creation and tackling the persistent high inflation.

The hon. Minister has re-emphasised his commitment to the early introduction of
GST which can be an absolute game changer for our GDP. I hope that he will be able to

bring all the States on board very quickly and address their concerns and fears.

Sir, he has also promised to examine in detail the Direct Tax Code which is long
overdue. ...(Time-bell rings)... I would implore the Finance Minister to announce in his
reply to this debate that it will certainly see the light of the day when he presents his next
Budget in February, 2015.

Sir, I am now turning to my State of Punjab which is the granary of India and has

given strength to India by making the country self-reliant in food. In this process, our



536  The Budget (General) [RAJYA SABHA] 2014-15 and The
Appropriation (No. 2) Bill, 2014

[Shri Naresh Gujral]

State has completely depleted our water reserves. Even in years of drought, you would
recall, Punjab continued to feed the nation. Sir, I would implore the hon. Finance Minister
that our canals need to be repaired, our canals need to be renovated. So, kindly, in one go,

sanction enough money so that we can take care of our canals.

Also, in the Presidential Address, the Government had said that the FCI would be
reorganised. Sir, we have claims of Rs. 10,000 crores against the FCI which are long
overdue. I would implore the Finance Minister to please appoint an arbitrator so that these

claims can be fixed expeditiously.

Sir, you would also recall that the UPA Government had said that the debt of Punjab,
West Bengal and Kerala would be restructured. So far nothing has been mentioned in the
hon. Finance Minister’s speech in this regard. I do hope that he will take care of this in his
reply to the debate. (Time-bell)

Sir, the BJP is giving me ten minutes from their time.
37t ST I @ : IR, BRI U] BT $O THI D] AT A

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Okay. Please, carry

on.

SHRI NARESH GUJRAL: Sir, the welfare of the farmer is pivotal for our country
as two-third of India still lives on agriculture. We have to ensure that our farmer earns a
decent living. He has been increasingly finding it difficult to cope with the inflation. Sir,

the farmer of this country must get a fair price for his produce.
(MR. DEPUTY CHAIRMAN in the Chair.)

I would say to the Finance Minister that we were all a little disappointed when the
MSP was announced. MSP must be in line with the inflation rate of the country. (7ime-

bell)
Sir, they have given me ten minutes from their time.
# AR R ge9R : W), G909 T IT91 v giw e g 2
MR. DEPUTY CHAIRMAN: Okay. Then, there is no problem.

SHRI NARESH GUIJRAL.: Sir, I do hope that the Government will reconsider the

announcement on MSP.

Sir, the hon. Prime Minister, Shri Narendra Modi, has unveiled a new economic

vision for India. As a result, once again, there is a hope and expectation, especially
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amongst our youth. They are expecting good times to come back and the nation to
see a double-digit growth rate. This is no easy task unless the Government fearlessly
ushers in some structural changes which are long overdue. Sir, for the hon. Finance
Minister’s consideration, I have four suggestions to make. Urgently make changes in
the Land Acquisition Act. | had warned earlier also, when this law was being debated
in this House, that while the new Act must be farmer-friendly, it should not be anti-
industry, which unfortunately it is. Without easy availability of land at fair market prices,
we cannot expect to achieve our growth rate targets as well as provide jobs to our millions

of youth.

Two, boldly introduce labour reforms. Again, it does not mean that policies have
to be anti-labour. China, despite being a communist country, has made its labour
accountable. And since we are determined to make India a manufacturing powerhouse,
it is imperative that we also introduce changes in our antiquated labour and factory

laws.

Three, we must invest heavily and urgently in the judicial infrastructure if we wish
to eliminate corruption as well as maintain sanity in our society. We cannot afford to have
lakhs of cases pending in courts for decades as this is leading to criminalisation of our

society at every level.

Lastly, we must create an environment where our wealth creators are respected and
not looked down on. They are the ones who create millions of jobs that are so desperately

required.

Your ¥ 10,000 crore fund for start-ups will create lakhs of jobs and hopefully a new
generation of successful entrepreneurs and business leaders. This country must learn to

celebrate them.

Sir, the need of the hour is to think in an unconventional manner and welcome
change. I end by quoting the great poet Igbal. For those of my friends who are not familiar
with Urdu, it means, "To be afraid of new ideas and to be stuck in old ways, is what

creates difficulties in the lives of nations." I quote:

3T Al I ST, dof BIgd U 3reT,
GRTel T8t i B, il &1 Rt d4r

Thank you, Sir.

DR. ABHISHEK MANU SINGHVI (Rajasthan): Hon. Deputy Chairman, Sir, let

me begin by congratulating the Leader of the House on holding two of the most important
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portfolios of any Government, indeed on being India’s first Finance Minister and Defence

Minister on a regular basis.

When you have the talent, the temperament, the intelligence and the coherence of
Mr. Jaitley, you suffer from one disadvantage. Because it is natural to expect a lot. And if
you add the hype and hoopla accompanying Mr. Modi’s campaign to these qualities, then
I think there is a large legitimate expectation that you will have something with innovative
novelty, with radical restructuring reform either a big bang or at least a reasonably medium

vision, a new direction and a new philosophy.

Hon. Members, sadly, each of these is lacking. It is sad because the Finance Minster
himself rightly notices in the first sentence of possibly the longest ever Budget speech
that there is a verdict for change. And it is a massive mandate. But sadly it has largely
been frittered away. In fact, knowing his ability, I am not sure whether he would own
authorship and ownership of all parts of the Budget speech, because it appears that the
labyrinth of bureaucracy and bureaucrats has taken over somewhere in the minutiae and
the details of the Budget speech.

Let me, therefore, begin by noticing that in the last fifty days, whatever else we
have seen or not seen, one thing is clear that there is this constant lamentation that this
Government has inherited something horrible, something so poor and that this is
something so rotten in the State of Denmark that this Government cannot handle the
heritage, the lineage and the legacy which it has got. I find that to be curiously
continuing right through the first fifty days. So, I will also start with the legacy which
we left. T will then deal with not insubstantial components of double speak and
hypocrisy which is there. Thirdly, a very brief comment on what you have learnt about
how imitation is very flattering. But we are not swollen by flattery. Then come to some
specific criticisms of the Budget. Their talk on legacy is very amusing and Shakespeare
said, "No legacy is so rich as honesty." I only wish that the NDA with this massive
mandate had practised a little more honesty when they talk of legacy they have
inherited. B9 @1 ORI, &1 Yofl &1 §7 I8 W A T 10-12 Bl € 3R
JTee B 91 I8 8 [ & B H - H 9] MUBT $O F&T H FAGM-IL..T. a7
B WHAF UF.S1.T. F PEl SIET & 3R UL, T P RBAF 9 T8, I Hal
e 8, I LY. ¢ B WHHY ALY, 99 $ 99 5l 3R 89 39 gol D
®Y ¥ < 3R Ol vd 319 37 ¥, 9 § B 99 vA. LY., uig 9§ 9y, 99 3R IR
¥ 2. 9.1, T, e .90 T & MR 9§ & R sifars 71 Ay v &, wefy W
I £ 3R WKW el el Bl A 'H S B, UM 3R AR @I Joldr BN ql 37
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qrdd P oFR |l Wyl €, el SIMCRE 2, dl 98 .ULu. . 3R AU, 99 b
dra ¥ 2, Hife 37 BAIfCAl, 37 Afdbel & AMYR W J.UL.Y. T 7 ALY, g7 fFan
3resT &l foran, offe SFi 7 TA.SL.U. 9 ®el 9gax fear 81 # 99 et
RelRed &1 o @1 §, 3fidbsl & IMUR UR § S Heg H P FHe G0
EIESIE]

MY B3 BTl of ofl SIL.SLY. U VIId-Vavs], 3T Haed &l feass o
o I IEH -5 @ Oy, ieifie Wy, |fdds dae &1 e, W Y |
foha AT Bl HUR ST 11, fhvha SfhfRie, 3ivga Afd &1 Ye, sTdvcic &l
e, faorel Sae &1 Xd, Aol & vy # ses Bt e &1 e, dhHe
ST, BSUd, NG| I H 15 BT & 3R H 3% fbdl & 9t W IR
P b fy IR g1 g fhe WY SISt B o o, 1 YUY, 99T & 3fidbs AT
AT 99 .Y, ¥ HEl SR, LY. T P 1 M SR ZULT. T P AL 99 |
oIS B g1 a8 Wyl feaa! 87 I8 MU &l favmd fielt? 899 sl a8 &t
ot €17 @RIF g dET S W@ © 6 sl R # S¥e-aNe U dave a9
fore?

SRR MY SH.SLE. WY &I of dI I8 9 Uk @ik 8 ufcrera & den siad
JMTPHT FIH TATET, AR TGRS 3T € ¥ W 2l Thidear § W T i |
P T 3R TART AT A qAT MRIT 99 F Al IR AT i o g.d1.g. a7
F ufir v a9 wfererd ug= @ of ik 4.1y, T # I8 6 ufoerd W) oo, I
Sl TA.ELT. & S 1 TN 1§ $6 3gd B 81 39 89 wRdl Il T
&3 ¥ 41 IRNC W 25 WRUC & 3PS UR o MY, AT 39 A 16 Uferd & fhan
3R 31T § B89 3 25 WS ¥ 13 IRWC TR of MUl 3R <41 Hl fAomg df siivga 37
RYC H gEhR 21 TS TR 37T AT o1

ST B1 MY S BT HN, I8 < & oIy 3rest N, g9 Wt Sfef d@ s8R wwels
B, AT HH A HH IR-IR I8 fIomd 7 &, S fF 50 &= # &8 9 foar & {5
MIh! faRTIT H U §dve 3R HAI-HYId b GH 9 ATl 39h edl, sI8
Y Ps 3MbS &, By HANCT Bl B P AbNc SBRIC BT 1.7 AT =) o
3T, HBINT Yadol Rored 300 URrera a¢, qd diaw #31 g8 8, Z.4L.u. & 99g 4
Q‘d‘&l‘cﬁé 646 TR¥E el RICIELSS QWW from 13 per cent, mobile penetration in
India, I fH=1-fp= BHT H fyerar & AlaTsa| 13 URI9IT 20T 2004 IF| IR I H o9
3 gar Al 72 UfRTeTd and 1 am happy to note that the Telecom Minister is also here. I

end on this first point of legacy by pointing out...

HaR SR ae deife) 930 aen Y sik =ma @3t (st 3 view we) - 72
TR YTHIOT H AT 37T ?
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T WG a9 e - &l, 981, all India mobile penetration, from 2004 till
today, has risen from 13 per cent to 72 per cent. Your Department has the figures much
more easily than I have. I have to search for them. So, hon. Members, don’t make the
cardinal mistake assuming that because you have won the elections, everything which
we have done is wrong. Winning elections is fifty-fifty per cent game. You win some,
you lose some, but do not assume that a loss on our side or a win on your side validates

either any of your performances or, in fact, invalidates what we have achieved.

The second point briefly is, some amount of hypocrisy, hype and double-speak or
double standards going along. There are several examples and we are happy. You have
been told about FDI insurance. The former Finance Minister, in fact, called upon the
then Leader of the Opposition in each of the Lower and Upper Houses, had parleys,
persisted and yet the 49 per cent figure was opposed tooth and nail when you were sit-
ting this side. Example number two was even more egregious. The GST, which finds a
pride of place in the hon. Finance Minister’s Budget, you started it in 2000. You set up an
Empowered Committee under Chairmanship of the West Bengal Finance Minister, Shri
Asim Dasgupta. And, yet, after 2004, you started opposing it on the record. We then set
up a second Empowered Committee. We appointed Shri Sushil Modi as the Chairman and
yet the principle opposition came from the then Gujarat Chief Minister, the present hon.
Prime Minister. It came from the Madhya Pradesh Chief Minister. There are many more
examples. I remember the Tweet of the then Gujarat Chief Minister and present Prime
Minister in December, 2012. He said, “Congress is giving the nation to foreigners. Most
parties opposed the FDI, but with CBI, Congress got it through the backdoor.” This is the
kind of opposition to FDI. And the first thing the present Finance Minister starts with is,

he is talking of 49 per cent in defence and 49 per cent in insurance.

ST b MfelT 7 B8 € 39 YR & AR & IR H, &I dfhal smua! gk
q § P8 8 g

FY WX AT T Yol B V&l
el dev R oY 3R § 3711 A% Hell WEll

Then the third issue is, of course, there are some good things or a lot of good things
about the Budget. You have been told, imitation is the best form of flattery, in the other
House; Gandhiji said, ‘imitation is the sincerest flattery’. But it is better, I would submit,
for the Government to fail in originality then to succeed in imitation. We know this, but
it is important to remind ourselves and we are not bloated by the flattery. We treat it like

chewingum. We enjoy it, but we do not swallow it. But it is important to remind this hon.
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House that our revenue targets have been accepted in the Budget. The figures are there.
Most importantly our three year fiscal roadmap has been accepted; 4.6 this year, 4.1 next
year and 3.6 the third year. Now I am asking myself that if we have ruined the economy,
if it is such a desperate state of a bankrupt nation which you have got in legacy, then by
what arithmetic do you accept the figures of revenue, of deficit roadmap and so many
others? Indeed, it shows that the present Budget is about as close a clone of the Interim
Budget of February, 2014. So, at least, do not attack us on the one hand and copy and
imitate us on the other. This Government has gone on a renaming spree. Renaming is
good. But renaming doesn’t add any solid physical assets. It is important not only to name
or rename a child, but it is also important to give him sustenance to support and to nurture.
Mere renaming shows a lack of creativity. Now we know about the names. The Skill
Development Mission, for which we gave 1,000 crores, has now got the name ‘Skill
India’. The Accelerated Irrigation Benefits Programme, which was given 1,000 crores
by us, is now grandly called ‘Pradhan Mantri Krishi Sinchai Yojana’. Then, the most
important ones, the JINNURM and the Bharat Nirman, have become the Shyama Prasad
Mukherjee Rurban Mission, and so on and so forth. We do not object to the naamkaran

but we, certainly, object to the fact that there is no substance and no value addition.

Sir, within the limited time available, let me come to some of the aspects of the
Budget itself. As I said, imitation continues to be a very good form of flattery, and you
have to only turn to the Interim Budget prepared as recently as February, 2014. If you
look at the figures, it is about as close a clone in many, many respects to the Budget which
you have now presented. For example, there are 18 Flagship Schemes both in the Budget
and earlier. Of these 18, I find that 11 have no change; there is zero change, neither
a paisa nor a rupee change. Four more have minor changes of I 200 crores to I 250
crores. So, effectively, 15 have either zero change or negligible change. There are only
two changes in Flagship Schemes. In one, that is, the Prime Minister Gram Sadak Yojana,
you have increased it by ¥ 1,400 crores. In the other, the Accelerated Irrigation Benefits
Programme, which you have renamed, you have, actually, decreased it by ¥ 1,800 crores.
I am referring to figures from the Interim Budget and the current Budget. We find that for
total receipts with borrowings, for net tax revenue, for total expenditure, for increase in
non-Plan expenditure--these are vital parameters of a Budget -- the difference between
the Interim Budget and the Budget presented now is one per cent or two per cent in some
cases. There are identical figures on major parameters. The difference is one to two per
cent. We, therefore, bow down before the imitation and flattery syndrome which you
have exhibited. Now, the problem which I have with several parts of the Budget is that

it has a very grandiose announcement and impressive statements, but no detail is given.
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There is no roadmap answering as Rudyard Kipling said, "There are six questions - how,
what, when, why, where and in what manner." For example, a large part of the Budget
is dependent on disinvestment. Disinvestment is to get you, according to your Budget
Estimates, I 58,000 crores. This is more than double the disinvestment figure in any prior
Budget. And a large amount of your fiscal deficit calculation, your revenue collection,
how you will keep your corpus full, is based on how you will get ¥ 58,000 crores. The
last highest figure was half of this. But there is no explanation as to how they will get
T 58,000 crores. In fact, the statistics show that in the last 11 out of 14 years, 14 years
include the NDA Government’s kaaryakaal largely -- the disinvestment target, which was
half of these, has not been met. Yet a centerpiece of your theory of getting tax revenues
curbing the fiscal deficit, having growth, is getting Rs.58,000 crores on disinvestment but

not telling the nation how and in what manner.

Then, just see some of the impossibilities. The GDP growth you have assumed
nominally, with the money inflation, is at 13.4 per cent which your Budget assumes. That
includes inflation, money value etc. Now we all know that we are somewhere between four
to five per cent or five and a half per cent. How this validation of a GDP nominal growth
of 13.4 per cent is to be realistically achieved when the current prognosis is somewhere
just over one-third? I don’t mind. With inflation you have not told us how nominal GDP of
13.4 per cent is? Are you assuming real of five and inflation of 8.4 per cent? Now, if you
go further, it is very interesting, that your tax revenue which you assume is 18 per cent,
i.e. five per cent higher than nominal GDP. If you see your Budget Speech, paragraphs
211 and 247, you also say that the tax proposals have a loss of ¥ 14,675 crores. On the
one hand, you have tax proposals with net loss, on the other hand you have tax revenue
expected by 18 per cent to rise. Your nominal GDP is to rise by 13 plus per cent. Can
we expect some very superb tax compliance that the whole country -- crores of people
-- starts putting tax in the coffers? Otherwise, you have not said how. Tax proposals
have a loss of ¥ 14,000 crores and on the other hand you are having an 18 per cent tax
revenue growth projected. My point is not the detail. My point is, let us not have too much
jugglery, let us not have too many false promises, grand plans which are perhaps doomed
to failure even when you state them because you have not told us how. Take, for example,
a small thing but an interesting thing. You are saying that non-tax revenue will rise by ten
per cent from the Revised Estimate to the Budget Estimate. Now, most of this is by tolls
on roads and bridges. Now, either you will hike up the toll rate too much; otherwise, you
cannot increase by ten per cent because you can’t build so many new roads and bridges.
So the problem is, the detail is missing. You are showing that you will decrease/increase

subsidies only by two per cent and you know very well that the biggest subsidy is T 22,000
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crores on petroleum. But I don’t find any explanation how you will curb that and yet your
entire subsidy will increase by two per cent if your calculations are otherwise to hold
good. A lot has been said about your I 100 crore schemes. There are so many of them.
The most curious I found was the one which said, ‘Hundred crore programmes promoting
good governance’. There can be no sentence more delightfully vague in what you are
promising at ¥ 100 crores, programme promoting good governance is I 100 crores. Of
course, we have commented on the metro projects in Lucknow and Kanpur. What does a
one kilometer or two kilometer line in Mumbai cost? A metro project, even for planning
or conceptualization, even if you repeat I 100 crores for five years, I don’t know the
meaning of metro projects in Lucknow and Kanpur for ¥ 100 crores. Archaeological site
preservation- the number of archaeological sites notified under the Act by the ASI is ¥ 100
crores. It may not even come to a few hundred rupees per site or maybe a few thousand
rupees per site. Is this tokenism? Most importantly, even if you put it for some and not all,
does it have the synergy? The basic principle is that don’t throw in so little that later on
you will have to throw in much more to retrieve the bad money which you have thrown
in because this has no synergy. How can you have both mortality and education of the
girl child, Beti Bachao, Beti Padhao? That means both padhao and bachao, mortality and
education is Rs. 100 crores. I am not making comparison with statues. Even by itself, is
it “HT & H8 H SIRT 2 Is it just to make a symbolic announcement? Is it just to please
all? What is the meaning? There is no fleshing out. The real problem is no fleshing out. I
could go on. My time is limited. I will say a couple of words and I will end. One thing I
would have liked the hon. Finance Minister and the Government to have done is to have
given a concrete roadmap on this. At least, consider giving specifics when 3 per cent of
this country pays just under 70 per cent of all taxes collected. Sir, 3 per cent of taxpayers
give you just under 70 per cent of taxes collected. I believe, if you were to add Rs. 1 lakh
tax paid per year by 10 crore taxpayers in India, I refused to believe that Coimbattores,
the Jhalandharis, the Ludhianvis, the Bellaries, the Kanpuris, the Punes, the Jaipurs do not
have an aggregate of many crores who can give Rs. 1 lakh as tax every year. Imagine your
tax collection. Instead of digging deep to expand from the 3 per cent base and all this talk,

I have found no details as to how that expansion will takes place.

Friends, I will end as I began. It was not only a question of political campaign or
hype and hoopla. It was a genuine mandate. It was a mandate for change. There is no
doubt. It is the first sentence of the hon. Finance Minister’s speech. Certainly, this Budget
does not do justice to that mandate. Certainly, this Budget does not do justice to even mild
expectation, but the expectations were much more than mild. And, therefore, I hope and

trust that you will do much better next time, much, much better. Thank you.



